
THE .. 

LEfiISLATlve ASSEIBLY 'DEBATES' 

Off.icial Report 

Volume I, 1942 

(lit II FebrUary to IOlla Marcia, '94J) 

FIFTEENTH SESSION 
OF THE 

FIFTH LEGISLATIVE 
1942 

.-~ 

~EW DELHI PIUNTED llY THE ~UNAGER '\ 
GOVERNMENT OF INDIA PR:,\SS: 19.'l 

. , 

4th March 1942



CORRIGENDA. 

In the Legis1a.tive Assembly De-
bates, Budget Session, 1942,-

(1) Volume I, No.1, dated the 
11th ~  1942, pa.ge 
31, line 20, for " Muslims " 
read " Muslim "  ; 

(2) Volume I, No. 15, dated'-
the 5th March, 1942, page 
708, line 20 from the hot-
tom, fOr "Suppression" 
read "Supersession"; 

(3) Volume II, No.6, dated the 
17th March, 1942,-

(i) page 1207, line 4, delete 
the full stop after the 
word " statemene" ; and 

(ii) page 1265,lines 5 and 22, 
Jor " The Honourable Sir 
HOJ,Di Modi" read " The 
Honourable . Sir Romi 
Mody" ; 

(4) Volume II, No. 7,dated the 
19th March, 1942, page 
1357 ,line 15 from the bot-
tom, Jor "The Economist 
news' " read " The Econo-
mist news-"; .. 

(5) Volume II, No.8, dated,the . 
20th .Maroh, 1942, page 
1422,line 13 from the bot-
tom, delete the second 
" that" at the end of the 
line; 

(6) Volume II, No.9, dated the 
23rd March, 1942,-

(i) page 1429, line 1, inaeri 
the word "is" after the 
word" blood" ; and 

<ii) page 1457, line Sfrom the 
bottOllD, read "are" for 
the word "they"; . 

(7) Volume II, No. 11, dated 
the 25th March, 1942, page 
1539, line 18 from the 
bottom, for the word 
" who .. read " why "; " 

(8) Volume II, No. 13, dated the 
1st April, 1942, page 1651, 
line 21, Jor the word 
" attacks" read" attack "i 

(9) Volume II, No. 14, dated 
the 2nd April, 1942,-

(i) page 1688, line 17, for 
.. It . is given to C class " 
read" I said that A and-B 
olass" . 
(ii)page ~ 1693, line 22, Jor 
" Syed Murtuza Sahj.b 
Bahadur .. rurd " Ma\llvL 
Syed Murtuza 8ahib 
Bahadur" ; and 

(iii) page 1729, line 19 and. 
page 1730, line 9 Jor 
.. Di"aD Bahadur Sir 
A. Ramaswami Muda-
liar .. read " The HonoUt"-
able Diwan Bahadur Sir 
A. Ramaswami 
MudaJiar ". 
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Offioials are subjeoted 
in the Depart",ent. 888-95 
Deuwui No. 48.-Civil 
Veterinary Services 895-902 
Inadequate Represent. 
ation of Muslims in 
the services of the 
Imperial Institute of 
Veterinary Research 
especially in the gazet. 
ted Ranks .  . 895-902 

:Dem,and No. 12.-Exe· 
cutive Council .  . 902-44 
Preaent sytltem of Pur· 
, ~ and Inspection 
in the Supply Depart •. 
ment .  .  . 902-115 

Advisability of creating 
a. Depart",ent of Pro. 
duction Reparate fro", 
Supply. .  . 915-32 
Central Gove1"l1lQenli'. 
Policy in regard. to 
Civil Defence. . 932-44 

.Demand No. .~ R  . 944 
DetQand No. 2.-Central Ex. 
oise Duties . .. 944 

DelQand No. 3.-Taxes on 
~  including Corpc.>r. 

. -at Ion Tax .  " 944 
'Demand No. 4.-Salt . 946 
Demand Nc,. 5.-0pium _ 9415 
'Demand No. 6.-Provineial 
Excise. " 945 
Demand No. .- ~  946 
Deinsnd No. B.-Forest 9415 
Demand No. 9.-lrrigation 
(including Working Ex. 
pellll68) Navigation, Em· 
bankment and Drainage 
Workfl. .  " 945 

.Demand No. 10.-Indian 
Posts and Telegraphs De· 
partment (including Work· 
ing Expenses) .. 946 

. Demand No. ll.-Intereaton 
Debt and other Obligations 
and Reduotion or Avoid· 
anoe of Debt. .. 946 

Demand No. l2.-Executive 
Counoil-.  . .. 946 
Demand No. 13.-Council of 
State .  . .• 946 

DemaruJ..N o. H.-Legislative 
Aaaem"ly and Legislative 
Alaembly Department 946 
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Demand No. 16.-Home De. 
partment .  " .947 
Demand No. 16.-Civil De. 
fence Department·.. . 947 
Demand No. l7.-Depart • 
ment of Information and 
Broad oasting .  " 947 
Demand No. Itl.-Legislative 
Depal'tlnent \  .  " 947 
Demand No. i9.-Depart. 
ment of EdUcation, Health 
and Lands .'.. 947 
Demand No. 20.--J)epart. 
ment of Indians Overaeall 947 
Demand No. 21.-Finanoe 
Department. " 948 
Demand No. 22.--Commerce 
Department. " N8 
Demand No. 23.-Depart. 
ment of Labou.r .• 948 
Demand No. 24.-Depart. 
mOl\t of ~  . 94.8 
Demand No. ;ZS.-Cent1'll1 
Board of Revenue. . . 94.8 
Demand No. 26.-lndia·Office 
anel High CommisiJioner'8 
Establishment charge". 9M 
Demand No. 27.-Payments 
to other Governments, 
Departments, etc., on ac· 
count of the administra-
tion of agency Subjects 
and management of Trea· 
suries " 949 
Demand No. 28.-Audit. 949 
Demend No. 29.-AdminillL 
tration ·of J uBtice . 949 
Demand No. 30.-Police • 949 
Demand No. 31.-Portll 
. and Pilotage.. 949 
Demand No. 32.-Light. 
hOU8e1j and Lighl4lhips. N9 
Demand No. 33.-Survey of 
India .  . .. 950 
Denland No. 34.--Botwoal. 
Survey. ..... 950 
Demand No. 35.-Zoological 
Survey. . .. 950 
Demand No. 36.-Geological 
Survey . ." 950 
Ddmand No. 37.-Minefl. 950 
Demand No. 38.-ArchEology 950 
Demand No. 39.-Meteoro· 
logy . 951 
Demand .No. 40.-0ther 
Scientific Departments 951 

Demand No. 41.-Education 951 
. Demand No. 4.2.-Medwal 
Services . 951 
Demand No. 43.-Public 
Health. .... 951 
Demand No .... -Agriculture 851 
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Demand ~ . U.-Imperial 
COUIlOij. of Agrioultural 
Beaearoh .  .  . 

Demand No. 46.-Agrioul-
tural!larkethlg .  . 
Demand No. 47.-Imperial 
Ilistitute of Sugar Tech· 
nology. .  .  • 

Demand No. .~  Ve-
terinary Servioes .  • 

Demand No. 49.-Industries. 
Demand No. 50.-80ientiflo 
and Industrial Beaea.rch . 
Demand No. IH.':.-.Aviation . 
.Demand No. 52.-Broad-
oasting. •  .  . 
Demand No. 53.-Capital 
outlay on BroadOll8tiDg 
(Charged to Revenue) . 
Demand No. H.-Emigration 
-Internal .  .  . 
Demand No. 55.-Emigra-
tion-External. .  . 

Demand No. 56.-Commer. 
cial Intelligence and Sta-
tistios. . .' 

Demand No. 57.-Census . 
Demand No. 58.--.rohlt 
Stook Companies .. • 
Demand No. 59.-Jliaoella-
neous Departments • 
Demand No. 60.-CurreIUlY 
Demand No. 6l.-Ithlt . 
Demand No. 62.-Civil 
Works. .  .  . 

Demand No. 63.-Central 
Road Fund. .  . 
Demand No. .64.-Super-
annuation Allowance8 and 
Peneions .  .  . 

Demand No. 65.-Stationery 
and Printhlg '. 
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Demand No. 66.-)fisoellla-
neoull. .  •  • 
Demand No. 67.-Gnmt&·in-
aid to Provincial Govern-. 
ments. .  .  . 

De and No. 68.-Miscella-
. neous Adjustments . be-
tween the Central and Pro-
vincial Governments . 
Demand No. 69.-Civil De-
fence .  .  . 
Demand No. 70.-Delhi . 
Demand No. 7 l.-Aj mer-
Merwara. .  .  . 
Demand No. 72.-Panth Pip-
loda .  .  .  • 
Demand No. 73.";"Andaman 
and Nicobar Islands • 
Demand No. U.-Indian 
Poets and Telegraphs • 
Demand No. 75.-Indian 
POIIts and Telegraphs-
Stores Suspense (Not 
charged to Revenue) . 

Demand No. 76.-Indian 
Posts and Telegraphs-
Capital outlay on Tele-
phone Projects (Not. 
charged to Revenue) 

Demand No. 77.-Capitalout-
lay on Vizagapatam Har-
bour .  . .. . 
Demand No. 78.-Delhi Capi-
taloutla,. .  .  . 

Demand No. 79.-Commuted 
Value of PeJUlions. . 
Demand No. 80.-Interest-
Free Advances. .  . 
Demand No. Sl.-LoaDS 
. and Advances bearing 
Interest. 
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'l' • '" 
w.,/lti •• Uy, 4th Maroh, IHB. 

:,! ,/ .. ,r .. tl"i 't'''-".\"'!'l""':' ~ ~  "f.ll 
The ASIleDlbly met in, the' A ~  ~ ~ ~  ~ ~ ~~  ~ 

:at Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 

intbe Opair. '.·.d. ~ .. , ,':l'! ~  ,,'I"'b, ,;,,:,,{, 
.... ~ ~ 

~ ER  W ~~ ~ . . . \ ;., ;;'U .',M 

.Alr; Jc:ihil ~  .~  C.S.t/ M.L.A; .  (GoverriUlen't or"Iildfa: 
NClminated Oftieial); and . ,! . ,. , .' , 

" ';'.;. ',. 
~ . Charles Willium Ayerli, C.I.K, M.L.A. (Governmellt of India: 

Nominated Official). . .... ; .,', J,> ,'l}.\',i(L.i.' ,:t.lt. ~  

STARRED Ql'ESTIONS AND ANSWERS. 
. i I ~ ":- r!.,l'bl.i:t·""" 

(a) 0ltA'L ANl3Wiuts. " I,! '.' 
,  " s·.", ! I I .•. ,  I 

RBLIlIlJ' TO INDUNS OVBRSEAS IN WAB'l'IrldAftBS. 

18'1. .'Mr •. -ROYlDd V. DelbID_t :,Wilt. till . .... ~. for 
Indians o...erssa.' pleu. Btl. what. arrangeDlentil balM beep,. ~ 8f&Qt 
immediate and adequate relief to Indians overseas in different theatres of 
"War in the Briliish Empu'P and !toni ,of:auch· ~  .. ~ .  in 
Indio. who find themselves stranded for want .of funds fl'9!IJ thoir ~ ~ 

~. Boa.o1lJQl6.Kr. :,I. S. A .~ ,.:Mis,( ~ ~ . ~ ~~ ~  aru 
Illukmg endeavoUl'" to Keeure the'!\JlPomtment of 1\ neut,ral ~  power 
,to look after the interests of British Subjects including lndiani in Empire 
territories over-rull b\' Japan. The Government of India have no reason 
'to believe that, in ~ remaining IlreRN n(the"'Rrit(lilh ~ ~  ~  
mentl> eoncerned Ilre not uffording !til possible protcetion und aShiatance to 
Indian. resident there. The queiltioh' W;. ~ to 
-dependants in India of IndionR Mtttmded in the war zone. is t:ngagiDg iDe 
;attention of the Govemment of India. 

Mr. CJcwiDd V. ~  Since Wbtm thiN JlJRtter has ~W  engaging 
i.he attention of the. Government, hecause the queKtion is one 01 long stand· 
'ing? " .... , .1, ~. '1 r':.';''', " 1 .':;N. . I 

'I'IIe JIoIuHIrabl. Mr. K ........ .,: , S,inee the. question has ClOpped up. 
As 0. matter of fact, the question hoi cropp6d lip only very n'cently,' ~  

'not· long ago. : i 
• ". ~ I ' ,  .  . 

Mr. JInbuI ..... a .... : In what . ~ ~~  ~  
Is ',it in the· J?rm ~ ~ ~  ~  ~ ,8 it in the form ~  parti. 
eular protection fmm the • nidi" 'WIld II die farm ill ~  .... -
:meat bav. taken preaautioD, about tbe Indiana. oveneas? . "  .  , 

(,e} " w.,,,,, . ~  l!. ""1 
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The Bonourabl& .r.M. I. Aney: I 1 ~ '111rt·ildv mentioned thut the 
whole question is enguging the attention of the G ~  of India lind 
the form in which the relief is to he given will also be considered. I 

Mr. Muhammad B&1UDaIl: Nothing practical has come out yet. and it 
is' no ~ drawing the attention Df the Government about that matter. 

The Honourable Mr. X. S. Aney: When the derision will be taken .. 
something practical "'ill come out. 

Mr. Gov1Dd V. Duhmukh:' Will Government expedite their decision in 
the matter in view of the ~  that the I'omplllint was made more thaD two. 
months ago so far 8S tht' MuluyuDs who are IItr.mded in the MlidrasPresi-
dency und other places ure concerned? 

The Honourable Mr. M. S. Alley: 90venmumt will expedite the deci-
sion us much as they ('un. 

Mr. Jamuadaa X .• ehta: Are GOH>rUlllent awurt' thut 011 account of 
war conditiolls hundreds of Indian childrtln have been ~  even of 
their ~  books? Are Government tllking ~  !;tep" to ;;ee tlUH they gpb 
the necessury shipping soon? 

'!"be BoDoar&ble JIr. II. S. Aney: My fr.i.eud'l) question refers to Il 

general I'<implnint .. Besides. the question does not relate to U1Y Department, 

Ill; J&IDD&du M. Mehta: But the HOllouruhle Member bus suid th&l 
Governlllimt are.doing all tllllt they cun for the Indians everywhere, 

The lIoDourable IIr .•. S. Alley: I Rill cotlct'rnerl only with Indians-
of aptlrt.ieulul' type .. 

Mr. Jamuadas JI. Keh'a: 1& there 110 ~ to Illy qUt'stiulI:' 

fte BoDour&ble Mr. II. S. Aoey: That questioll should be pllt to all-
other Depnrtnwnt. !\Iy friend kllows WhOUI to mldres;;, 

MALAYANS IN INDIA_ 

108. ")I'r. Muhammad Azhar Ali: (a) Will the Honourable Member 
for Indian ... Over!lt'Ui; ple:.\!il! state the number of Malayans in India? 

(b) How ~  .af thl'lII l\l'l' rel'l'ivini' ~  'ili' . . ~  infltitll-
tions? 

(c.) An' Gnwrlllnenl nWllre thui ~  ~  students cannot get any 
mone, 'from Mnlh :Penm.!lu}n? : r,;: .," . 'f!' ~ . ., . .. . 

. (d\l ~  U~  . ~ taeRiViPs, 9t ~~ A ~~  relief to 
lIu(·.hstud.!ntll? . . .. 

; ,I 

'fhe Booounble 1If. II. S. Alley: (a)-{d), Thir questio.l should hnve-. 
been uddresst'd to thE' Honourable the Rome :\Il'mber, 



~ . auaaim Ql1BSTIONS AND ANSWBRB At 
"I'. 

109. *Sardar BaDt SiD&h: la) Will the Hon.ourable tbeOommerce 
Meml-f.r ~ .  if it· is a f&at ~ that the bBaie price of sugar of 
different ~ E  fixed by the Iudian Sugar Syndicate Limited varies 
between Rs. 9-7-8 and Rs. 10-8-9 per maund while the Bugar ill beirJ.,.'l' sOlId 
t,e;> consumers between. roll .. 12-4-0 and Rs. 18 ,permaund free on rail 
factory? n so, do Govtimulent propose to ~  the sugar prict' at. 80IUe 
reaslinable limit? 

(b) In view of the consumers ~  made to PllY ,VCl',)' heavy l)riotls 
for sugar do Government propose immediately to abolish the quota sJltem 
for fa"toriflR? 

(0) Do Government proPQSe to purchase sugar for export to Vuited 
Kingdom or for the use of the GovenulItmt of India? If so, whllt pr.i..;el 
are likely ~ iJl' paid by Government'! Will the consumers get IIUgar at 
the same pnce? 

The Honourable Diwan Bahadar Sir A. Bamalw,..t , Mudal,tar : (a.), The 
~  is under investigation. ' .' . ". 

(b) The Hona'urable Member is ~  referring to tht! sugar produc-
tion quotas fixed by the Governments of the Pnitecl l>rovincell and Bihar. 
The desirability or otherwise of abolishing t,he quotas is for those Govern-
ment .. to decide. 

(c) The Goyernruen.t always ha.ve to lllUktl purolu.\88IiI for theil' own 
dcfenoo ~~ ~  lind lire lllso IIsgotiatiug purchuses for export abroad on 
.account of Hie lIIajesty 'sGovenunent_ The prictlll for thol&tter will be 
negotiated 011 1\ COlrunercill1 basis but will be ICII'll that! the . Internal prioes 
t,y tht, IUlIOUllt of ~ ~ t'xcille ~~  Which ill remitted under the luw on u-
port!i, rmd ahm ill the cllse of purchaseR from the Unitlld Provlncell by the 
1l1ll01l1lt of the eeRSl'S whi('h the Provincial Government haR agreed to remit 
ill order to develop this export business. ' 

Dr. Sir Zlaadciin :Ahmad: Hal> the HOIlourable gentlenllUl visu:dised In 
his mind what' would be the effect on the priceR on Rccount. of the rile of 
:.!O per ccut. un the eUlstolU8 duty on sugar? 

The Honourable Dlwan Bahadur Sir ,A. ,Bamuwami .udalllr: Yea_ 
Sir, I ho\'o It very vivid visualislltion of the position. 

Dr: Sli alau.dd1n ~  W ~  iii .t-,he rea;ult ,Jf this vi:;;u"'ij,,at.ion ~  
how m\l(·1! woula it be raised? 

(( 

TIle, BDaDurable »Iwan Bab&clv SIr A. BaDlUW&JIli K1IdaUar: The, 
result of the \'isualisutioll ill that the increase on the import duty wilt 
\'irtually not affect the position; but tomorrow. when the Bill Oil thia duty 
will hr> 'taken up, my Honourable ~ ",m have aD. opportunity of goillff 
into this question. 

,lfo.dSJ:, ~ ~ ~ .  R~~ ~ '01' W ~ . ~. 
tllo. *Kr .•. ~  (a) Will the ~ Member ~ 'Eciuea-

tioll, j ;iJ!!;alth And .~ . bepltiase8' td ~ ~  11Qtiee ~  seotiQD. 
~~~~~  to thi. que-It ion ~  011 the 'fatblIJ_ tile' ~  ,bemg "lit. 

A2 
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86 and 88 of the United, Provinces ~ .  ~ . ~  Act VIII of 1919, 
as extended to the ProvlDce of DelhI, has been served on the ~  of 
Delhi, Ward No. 14? • ..;! ~ . 

(b) If so, when will the residents of that Ward will actually be ~  
to vacat.e their hou8ell? ~ . 

(c) What compensa.tion will be ~ ~  tQ' (i) the' Zamilldlirs who own the 
land, (ii) the owner of the ho1ise to ~  the buildings belong, and (iii) the 
ten.?ntR ,,·he-live in hired houpes of that Ward, and in what form will it 
be given? 

(d) Will tbe Hc.nourable Member please state .. wheth,er the residents 
of Ward No. 14 will be givp.n houses constructed' by Government under 
the Poorman Housing Scheme? ., 

(ej W,lat ore the conditions under which poor men a.re given ,th98e 
'Government houses? . ,. , ., 

(I) In "",,hat locant,\" dll GovE';nment propose' to house the men. of Ward 
No. 14 when they will vacllte their houses? 

: '!'he BdDomble .t •. .. ~ ~  ~ . ~ . ~.  ~ and 
88 of the United ~  Town Improvement'.Act, 1919, 0.8 extended to 
the Province of Delhi, hove been served on ~ R in CErtam : portions 
of Ward ]4. 

(b) No date con be given at present . 
.-
(0) The compensa.tion payable to OWD6l'B of private land and buildings 

and tenants thereof will be in ACcordance with the provisions of the Land 
Aicqiliaition Act; ~  as amended by the United Provinces Town Improve-
ment Act, 1919, 8S extended to Delhi. Compensation in the case of lessees 
of· nC&lul land will be detennined by the conditions contained in the leases. 

, (d) Persons whose income is not more than Rs. 80 a monLh will be 
rehouted. 

(e) The Trust houses nre let on monthly rents varying fronl Rs. 1-12-0 
for a one-roomed house to Rs. 2-12-0 for R three·roomed· hom'e.> TenantA 
can also enter into a hire-purchase arrangement with the Trust if they so 
dellire. 

(f) The locality in which poor class families from t.hifl flclH'me will be 
JehouRed bas iKIt yet been decided. . .. 

8TBPS II'OR WOBltING BALUOHISTAN SULPHUB MINES A:ND F.OR .AVOIDING 
, CoNOENTBATIONOJ' FAOTOBm8.· ,. 

11.1. *Dr. Sir ZlaudtUn Ahmad: (8) Will the Labour Secretary state 
the steps t!he"·Govf!l'noM!nt.of India hne taken',to .,rir.: sulphur fmmiB in 
BBhll:hilltnn ? 

(bl W ~  r.teps, if any, hovt' the Govemmeont of Inaia taken to avoid 
the concentrat·ion of .factories in a few towns? I 

III. E. O. Nor: (lL) The Government Q£ ~  have apP.QQlted a 
special otlcer under: whOse ~  certain' ''il1ti»hurm'iries in iYatilcbia-
tan are being worked. The work is being ca¢ed ~ . . ~  

. (b) I would refer t.he Honourable MembW to the answer' RYve.o. to the 
Honourable Raja Yuveraj Datt·a Singh's question No. 55 011 the 18th . .Nov-
ember, IOU, in the Council of State. . 



ITABBBD QOSTIOWS AND AN8W.BS 

Dr. SIr ma1lddla AIuaa4: May I ask whetb,er Govemment ~ sUQ-
ceeded in purifying the sulphur, 

Mr. B. O. Prior: Not that partioular sulphur which is under depart-
mental exploitation, 

RBSTITUTION 01' SUTS TO OlllBTAlN UlIT8UTBD MDlBBRS OJ' TIlE CmrrB.AL 
LBGISLATlVII As8llJlBLY, 

1l2. ·QuI Muhamn1ad Ahmad ltuml: In view of the ~  of High 
Courts that mere giving notice of one's intention to offer BatY4f/,alati did 
not constitute an offence, will the Honourable the Law Member please 
declare the attitude of Government as regards those Members of this 
HOLiBt' wh:> ",'ere convicl ed of such an alleged offence, and sentenced to 
more than one year's imJ,lrisonment, and a8 8uch had their seatfl declared 
vacant Ilnd WE're held to t-e .iisqualified to stand for election for a period 
of five years, in respect of: 

(i) rc!'titntion io them of thElir r.eats in this House; and 
(ii) the l't.·movlll cf the disqualification consequent upon their illegal 

.~  "iction ? 
The BODoura.ble Sir Sulu.n Ahmed: The Renbl of tive Merubers were 

declured vaeUll!, under rule 25 of the Legislative A ~  Elf'cioral Rules 
by reUSOlJ of their huving become subject to the relevant disability, In 
respect of one only of these gentlemen-Sardar Jogelld1'a Singh-,-has any 
reprea;entlltion reached the Governnu,ut of India to the effect that. he W88 
cOllvicted for U mere announcement of intention to offer SatyagTalJa with 
the result thut subf1;t'qutlnt judicial rulings exhibitlld the conviction us bav-
ing proceeded 011 un errOlleOUa; view of law. 

Assuming the fucta; 011 which any of the ~  in ~  were COll-
victed to have beeu 1Ia; suggested in ~ 'question, the inculTill" of the dis-
ability and t.he consequential vacating of the seat would he in !lO way 
affec:ted, nor would allY question of reinstating thdlrl ill their ~  arise. 

Puder the proviso to sub-rule Cd) of rule 5 of the Legislative Ahsembly 
Electoral Rules, it is open to the Govenlor GSlltlrul in Count'il to remove 
the relevant disqualification prospectively 011 application mude by the 
disqualified persoll. Of the five gentlemen cOllcemed Surdar Jogendra 
Singh alone hilS applied for the removal of the disquoJification Rnd his dis-
qualification has been removed, 

QUI Kubammad Abmad Kum1: When the removal is found to be 
ipBo facto void 011 IIccount of an error of law, did Government consider the 
advisability of continuing the old election? 

The Bonourable Sir BaltaD Ahmed: It is not iplO /(J('J() v(lici, 

SWIKJllNG CLUB A.T THB LovBRS LANB, RIDGB, NBW DBLHI, 

113. ·Qul Kuhammad AhmAd Kumi: (a) Will the Labour Secretary 
he pleased to state whether it. if! Rfact that there is 11 Swimming (;lub 
possessing a pool at the Ridge at the Lovers Lane, New Delhi? 

(1I) lR he uwnre eJf thl." gem'ral ilJlJlreKRionthut the SKid pool'wlls built 
bv mNI :lIld mutel'lUI ~  free of COIlt through the Central Public 
WorkR Depllrtment? 
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, .~ C), Ie ,he uw .. re that the. ~  of, . ~ . ~~  01"; is 
Itnotty confined to Anglo-Indians? ' 

(d) Is it a fact that the swimming pool in the Viceroy:s House is made 
av.w.nblc.:o t,he hot Wel>thcl for. tho .. ulle of European ofticla1s and 'me_en 
of the Gymkhana Club 'I ' 

~  W.ith ~  ~ ~ ~  in . ~ .  for E?rop:ans ~~ . A ~ 
IndlltnG, IS h( pn'pn!'ed to . ~  the deslrablhty of . ~  a ~~ 
pool for the Indian employesil' of the Government of Indm m New Deihl? 

. , 
~ 11.0. Pdor: (a) Yes.\ 
(b) The present club building was originally the Caretaker's ·.quarter 

adjacent to the scour tanks' Ciln the Ridge. The :Ibandoned qUllrter IlDd the 
abandoned scour tank were leased to the 'Ridge Club' in 1928 at a rental of 
Rs. 8 per month Rnd Re. 1 per month, rel!lpectivel,\', under the orders of 
the Chief Commissioner, Delhi. The former Will! converted into a club 
room ano Ow lilt tel' into II I\wirnmillg pool from the finRlH'es of the club. 

(c) } 
(d) No. 
(e) 

FBB8 TO ARCHITECTS J'ORDBSIGNING BUNGALOWfi AND QUARTEBS IN 

NEW DELHI. 

114. *QUI JluhaJlUILi.d Ahmad ][uml: (a) Will the Labour Secretary 
be plea£wd t.o stut,e whut I!lums as fixed monthly emoluments or fees or 
both, have so far been paid to the architects for designing the vurious 
bungalows nlld qunrtel's in New Delhi, type by type? 

(b) Arl' ~  feLs m' rOy3JtieR st.ill being paid yearly to the architects 
who are no longer in Government service for each type of bungalow or 
quarter constnlcted during the year according to their original design? 

(COl Hew loug will ~  rOJllltifls continue to be paid? 
(d) What amount is being paid by wny of such royalties every ;year,' 

(e) Will Govpnlment indicate in brief the tenns of agreement entered 
intI) with thesp. architects? 

1Ir. B. O. Prior: (II) The various bunglLlow,\ und C)llllrk!1'I! in New 
Delhi were designed hy Architel,ts who were \rhole-tirne Government, ser-
vBIlts. and lIot engaged solely for this work. 'fhey we're paid monthly 
salaries in ~ U  with the tillle·scale applicllble to this class of 
employees frolll time to time, and no fees or royalties have  heen paid to 
them in IIddition. The Government of Indin do flot propo .. e to COlJCI·t the 
inlonnntion regarding the amount of salary paid to Architoots during their 
servidi !U; it would nnt justify the Inbour involved. 

(b),(c4 Rnd (d). Do not arise in view of (a) ~ . 

(e) All stntl'd in (11) above, the Arohitects 'Ntlre in -~ E  Govern-
ment servic<" IIlt,hough formal agreements were executed with them The 
ttlnlls of these agreements were, however, the usual tenns applicable to 
Government servants generally. 
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S'f.Ol"PAG, OJ' IBBIGATION WADB SUl'1"LY TO OBBTAIN VILLAOB8 IN DBLBI 
, PBovmOB. 

116 •• QuiMubammad Ahmad Kum1: (a) Will the ~ SE!cretary 
be ~  to stRite if he is llware that the viU8£e&. Wazirp1ll", AzadPll! ~  
Mangolpur (Delhi Pl'Ovince)no longer get caul water supply for UTlgllo· 
tion W ~ '/ 

(b) If so, when was thill supply stopped? 
(C) Is it a, rule that conal water supply is not available for gardens? 
(<1) How much lil'eu is UlJdE'r gardens and how much. under agriculture 

in the ~R  villages? 
(e) If canal water is not available for gardens, why ill it denied to agri· 

,c1lItural Inllds in tht:l ~ ,"ill ages ? 

Mr. H. O. Prior: (8) The villuges in question continue to receive ilTi· 
~R  wEtter as previously. 

(h) Doell not !triKe. 
(e) According to the 10('1\1 rules, ('nnal witteI' iJ' aVI\i!l1ble for lanctioned 

g"nrdew; only. 
(d) .\ ~ .  /.:iving tl\(' r(>quil't!d iuformalion is laid on the tnble of 

·the HoullIl'. 
(t') ~  l10t urise. 

,,,",,,,,:/1/1'//' sl,ol/';//!! IIlc Art',1 IImit:r (,'ard"II, O1l(i Jur;,'Id/ure in tltc Wa:irpll1', .4zadpur 
allfl MallfJolptlT "illa!!('8 ill the Del"i I'rr-t·jf£ce. 

Name of \'illa/(C!. 

·Wazirpur 
Azadpur 
Mangolpul' Khurd . 
.Mangolpur Kalan . 

Area under gardens. 
Acres. 

68 
33 

Area under agriculture. 
Acree. 

616 
286 
IHS 
U49 

INTERVIEW OF GIRL CANDIDATES WITH DELHI UNIVBBSITY AUTBOBITIBS. 

116. "'Qui lIIuhammad Ahmad Euml: (a) Will the Honourable Member 
hr Education, Health and Lands be pleased to state if his attention has 
be,m drawn to a letter hI the ~  by Mr. C. N. Zutshi, Professor of 
English, which appeared in the HinduBtan Times, dated the 16th January, 
1942. under the caption "Delhi University and Girl Candidates"? 

(b) Is it u ~ . 1.1mL girl (landidates Ilending their previous permission 
forms fin' IISklld to uttlnd tlJe University office for an interview with the 
Delhi Pnivel'l!ity authorities? • 

(c) 1,; lIe IJrcparcd to Ut\C his good inlluence with the University to 
:remove all such difficulties in the way of the girls? H not. why not? 

The JIoDoarable Mr ..... Barker: (a) YeI!. 
(b) Non-collegiate women candidates were askfld by the Delhi university 

in Jnnullr:v lust to present themlleJvel.l before 8 sma)) connpittee presided 
over by the l'tlhoersity Proctor nnd containing ;.)n(> woman IlJcm\-oer. The 

'Comnllttee met not ill the University building but at a more central lite 
in Dnryaganj. 
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(c) No difficulty was placed in the way of the cruldidates and every 
consideration WII8 shown to them. It was 'found neces8llrv to inttlrview the 
candidates ill order to ~ consideration of their ·a.ppliClttionR : amd 
verify whether they hRd 1'ulfilled all the ~  conditionR. The ques-
tion of modifying the' regulations nnd procedure, so as to obviate the neecf 
for interviews, ~ IIllder t.he ('oll8ideratioll of the t'niversity ltut,horities. 

Xl. Pr8l1cleut (The Honourllble Sir .\.bclur Rohim): The ulIE:wer to 
question No. 117 will he lltid on the table ItS the Honouroble Member; 
Qnzi Muhu'llllllld Ahmud Kll1.mi, hafl exhau!Oted ~ quota of questions. 

STIIPS POR PREVBNTlNG WHEAT FAMINE IN D1i:LUl. ' 

+117. ·Qul Muhammad Ahmad Kalml: (a) Will the Honourable the 
~ ;\-lemb"'r Ot;; ~  te, stote if his attention .bas been ckawu to 

a letter to the editor ~  Rai 811hih Lulu BUlIg Behllri Lal which appeartlc1. 
in the Hindulltati Times, duted the 16th J ItIll1Ury, 1\)42, under t,he cuptioll 
"Wheat famine in Delhi". 

(b) Whllt stepR iK he tllking to see t.hllt the 1111111 ill the street is ablp-· 
to sl'cure ~  uf the rigllt. sort at rates fixed by Government? 

(c) What steps are being taken to prevent Il wheat famine in DelhI i' 

The Honourable Diwan Bahadur Sir A. Ramuwami JludaU&r: (u) 
ref;. 

(ill IIlld (c). The Oon'I'IIIIIt'III, of India have 80 fur fixed th .. 11Iltxillllllll 
price fol' onl.v olle of the food8tuffs, rUllnel), wlliJHt, I1l1cl thl' \Vhtcnt eonl-
UJiS8io1ll'I' for Indiu is tukillg 1111 prudil'lIl IIICIIHII'<,s 10 l'n,;lII't' II I'ellsollahlt·, 
supply of whtlut Lo the public ill aU consullling areas, iuduuing Delhi, at 
ruLeR tiXt'd by Uo\"crUUIPII1. As regurds the Ijlwst,jOIl of SeCIII',I'!:; II sutis-
fnctor.v distribution of foodstuffs in general, the Proviuciul Goverument,;: 
huve ulwlllly heell given Ct'rt4lill powers unciel' 1 ~  Defenctl ur India Act. 

~ til(' (fovenllllt'ut of Il1diu hllH' Hilde\' IIct;W c011Ridel'uLlOlI til{' setting 
up of regioual ('olllluittees to deal with tlw problt'llI of distribuiioll of essen-
tiul (,OlJllllodities iucludillg foudstuff.,. 'I'he who!.. subjt·(·t, is cOlltilluull.y 
ulllil'I' review ill the C"1l11'll1 (;overl1tuent. 

MOTION FOn ADJOFHN:\IENT, 

DIFFERENTIAl. TREATMJo:XT TOWARDS INmAN POPUl,ATION OF MALAYA lWlUNQ. 
RVACUATION. 

)(r. Prelldent (TIlt' Honolll'ubip Hir Ahdur Hohiml: I huve ref'eived· 
notic'e of u l11otion for adjouJ'I1lJlent of the iJUSilll'S" of the HOllse from Qazi 
Muhammad Ahmad Kazmi. He wishes t<i discu'3s " definite matter uf 
urgent puhlic·. importune·e. v;z.. the statement of Mr. Mallal re-

~  the ('oudu(·t of' the Goyerlll)r of Mnll1YIl towards Ino.ion population 
and tile compluint reglil'ding ~  Rccording to which "th(, whole· 
white admiuistration of Peullng evacuated. while not a iiug}'" Asiati(l WIlS 
allOWed to leave b.v those bou.ts except one Asiatic ('fficini-Dot eVPll women 

tAUK\"er to ~ queBtion laill 011 the tablt', th" qUt'8tioller having exhausted bi& 
quota. 



MOTION FOR ADJOURNMENT 

and children, etc., "8 reported in t,he HinduBtan Tim .. , dated the 28th· 
February, 1942, page 4." J want. toO knDw what this "ete." means. 

Qui Muhammad Ahmad KumI (lIeerut Div;",ion: lfulHtlllmudHI\' 
Hural): "Ete." means other complaints. 

JIr. President (The HOllOUntble Sir Abdur Rahim): I ~  then omit 
the "etc." fronl tht' motion. I want to know if the Governor of Malaya 
is under the Govt'rllluent of India. 

Qui Muhammad Ahmad ][uml: 
~ Department is rt'spollsible 

] ~ O"eMlt'at!; 

The Honourable l\Ipmbet fDr the·· 
to this House for the Iivt's of the-

Mr. President (TIlt' HonoUl'lIble Sir Abdur Hahim): I Wllnt t.) know 
\\'h('t her the (Tovernor of Mnlaya is under the Government of India. 

Qui lIuhammad Ahmad ][uml: That ~  would bl' known 
(ml.\-In tilt' (ioVel'J11llent of lndilt, 118 to whnt relat:onR they hnvt' got. But 
t Iw qllP!o1t ion. I Rulll!!it, i" Oil l,v regarding the cOlllplaintR of Indians who·· 
\\'1'1'1-' in MfiluYIl R8 to ~  tht'y were ~  by the nuthoritiea differently 
frOli1 t Iw \I'li it l' POJlUllttioll. 

Mr. President (TIl!' HOIIOUrl!ull1 Sir Ahdnr Hnhim): 
III/H11' ~  I II(' Gon'rnor of ~ ~-  

I", ~ 
.," 

chl;lrge-
- ,¥ 

Qui Muhammad Ahmad Kumi: The comph ints ogainst the Governor 
of :\luln.\,11 111'1' rlifft'l't'l1t from tlu: fU1'ther ('omplaint ... nA'uinRt the puthorities. 

Mr. PreSident (TIll:' HOlloul'llulc Hir .\.bdut· Hnliill1): PI'I'haps the· 
Honourable Member for Overseas D'3partment will explain the position. 

The Honourable Kr. II. S. Aney (l\Ierllbe1' for Indillns On.-rtlf.as): I 
Wlillt t.o Imow wbetlier my HOlloul'able friend wunt-s to dilillUtiti the ~  

Ilwnt of :'III'_ Mulllli or tht· 1'"rti('ullIl' cOlllpluillt. 

Qui lIuhammad Ahmad ][almi: I want t,) know whether the lltate-
cnent iR ~ . If thnt hl' cor1'llct, then 1 want to ('enf"ure the Govern-
ment of India for thnt. 

The Honourable Mr. II. S. Aney: The question of cenl<lIl'e will come 
Inter on. J W811t to be definit(.,lv . informed whether the Honollrnblc Mem· 
ber wunts to discuss the staten;ent of Mr. Mallnl which. ~  goes 
over n number of points, while tile lidjournmellt llIotion is tu he cOllfinNI 
only to one '!pecitic point.  Thill ill one thing. If nny RJlecific point iH to he· 
selected, what. is the point on which my Honourable friend want", to fix 
now? 

Qui Muhammad aiDad 1tumI: 1 will fix f"r the pr('sent OllIS on two-
puints. 
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Mr .•. Prelident l'l'htl Honourable Sit· Abdw' Hahun): I should like to 
know wbether the Governor of MaluYII is under the ltovernment or India. 

The Bonourable lit. M. S. bey: Ct!rtninly not. 
h 

Qui Muhammad Ahmad Kuml: But the Government of India are res-
ponsibltl for the welfure of Indians Overseus. W~ wunt to know from the 
Ovt!rRCUS Dt'pllrtlllPllt llS to whnt is being dOllt!. 

Mr. President (The Hououruble Hir Abdul' Ruhim): The Honourable 
.~  eUlI ullly ditwuss oue defiuite qUl·stiOIl. 

QUi )[Ilhamplad Ahmad Kalmi: I would Jiscuso; the point of tbe 
:uuthoritil'.!; 1I0t ullowillg IndiullS to lea\'e by bouts ',nd why the \\hiit' ,udUli-
nistrution left Penallg before any otllel' "pel'lSoll wa" uHowed t.o lClive. 

The Honourable IIr ••• S. Aney: I see the point. My ob]ectiol' to 
t hi" if; only this. 'fhis is really not II lIIatter of recent occurrence ut 1111. 
.sOIIlC'· cluyti before the fall of Singapore, a. statement was repnrte(i ill the 
IUlIlIC of the Governor of Maillya in which he expressed regt'eL nt some such 
jncidellt huvillg occurred. This incident. must be pl'esumt!d to be known to 
nil. It. was reporlt'd in the papers. It i:,; now more thlLn hlo we.eks since 
this ~  ulthough th£ .1IIat.ter is beiug hrought. to thc noticE' of the 

U~  only just now by this motion. 

JIr. PnIklat Crhe ~ Air Abdul' Rahim): So, thiR is not nn 
\lI'gent IIIllller. 

Qui MuhammaJ Ahmad Kazmi: So fur as the nCW8pI!.J;er;; ure COll-
.cerlled, it WHIi ouly on t.he 2Ath ~  t.hllt I !'IIW it. in thl' IIindullian 
T!l1,·/lH. HOllournh')e Memherl'! of the ~  Ilre not expected 1,0 read all 
the IWWtipHlwrs thnt lire IIvllih,b1e t{) tlw Government. 'rhe unl\' source of 
infol'nlntion for me waR tilt' Hlnd1lllfan '/';mrH which published thi!! on the 
:28t h }·'ebmnry. 

Mr. PreIldent (The HOllolll'lIble Sir Abdul' Uuhilll): I (10 not know 
whnt newspupers Honourable Membel'!! ILre expected to read. I have only 
got to S(I!, w.hether U1(' question is un urgent ~ within the ~  of the 
Uule!i, and of recent occurrenee. I hold, it is not IW ul1!ent matter. 
Therefore, the motion is disallowed. 

THE GE~E A  Bl'DGET-GENERAL DISCUSSION. 

FIRST STA.GE. 

Mr. PreIldeDt (The Honounlhle Sir AbdUl' Rahim): As ~ the 
~  diKcuKKion of the Budget, I have got to fix /I time limit. AR on the 

lust nccllsion, I fix twentv minutt's for the spetlcheg of Honourahle Mf'rnberR 
generally, thirty ~ for Party Leader&;:and GIlt', b9ur or Dlore fot the 
GovernulCnt Membt!r's reply, 
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~. ~ ~ Datta (Chittagm,lg' . ~ ~ .  ... ~ -  
MuhalIUD8dan Rural):, Sir, we. haVtl to deal with two ~ one of 
which, namely, the Railway Budget, we have already dealt with O"ud ~ . 
is the General Budget. There is a very remarkable di1ference ~ 

these two budgets,-One is .. surplus budget anci the other is a deficit 
budget. The l:Iurplub 'was a ~  surplus find the deficit lIlso is a huge 
·deficit. Of cO\lrSe. during war time, no one cun ~  a balanced budget 
.and there is bound to be a deficit budge.t. The whole question. thcre-, 
fore, is not whether it should be a deficit budget but what ought t() Le 
the amount of that deficit? On that point we feel very much hundi-
cupped because there ure no materials before liS tn show whethel' or not 
this amount of 47 crores is the real dtdicit. I "hull bike up ani.)' one 
item in order to explain my point. 

l:;o fur as the defence expenditure is concerned, the third item is, 
Jndia's war measures---81 crores. As regurda t,he details of these' 81 crores 
1111 thnt we know is this. One item is,-Certuill measures of militury 
<letence. The secoud it.em is,-Cllrtuin mcusurel! connected with Defence, 
lind thllt is about, ten crort's. The third itelll ~ -  l'ullnflcted 
with local navlIl defence.-Ilbout five .:rores. We do not;. know Ilnything 
mort' than this. Whether it, is ill the intere!'t of the public that detailed 
figures should not be given is another question. But 1lI;. point is ~  

this gives us nbsoilltely no inforllJation as regards the amount that 111 
Bought to be raised. There is only one thing t.hut is somewhat clear, 

~  sub-head 'K'. '-Plant and Machinery for ManufHcture,-thut is 
40 (lrOres. That is a dcfinit,e itelll. Here lignin ~ the IU'lIp total amount 
is given. Therefore, we fEel \hllt we nre really Rsked to sign 11 blullk 
eheque. Because there ilS WUr and there must be u deficit it doe,", not" 
follow that the IlmOllnt should be finv IImount. Here it is 82 crores for 
wllr lIWlIsures (:hnrgeahlt· to Tndinll re·vcllut'R. If it were three t.imeR thllt 
umount we "would he l'qually in the dark. 

!\ow let us. proceed OIl the assmllptioll tbllt it is reully neoos&lIry to 
Jnnke lip R deficit. of 47 crores. The question is hnw thnt Hmnunt should 
be raised. The HOllollrllble the .FinllllCtl Member propostlS to raise ]2 
C1'Ores by taxation lind 35 crores by ~ . These are the culy two 
ways and mellus which havt' oceurrtld to him and no otht'r. Even the 
man in the street eries why t,hcre shouJd not be an ~  drive in this 
abuormal position and why there sllould not be II Halllry cut. Why no 
sacrifice by those who enjoy fnbulous and princel,\' incnmes? We preach 
from the housetops that there should be 8acrifice made bv evervhod,·. 
but why should not Hacritice like charit.v begin R,t home ?"':'It ~  ~  
said in !1 very' responsible quarter that dog-racing Rnd boxing dilfpla.v8 
Rre not III accord with war efforts. 

The Honourable SIr Jeremy BaiuDa (FiDlUlCC Member): J have_ not. 
provided for them . 

. Kr. AkbI1 Ohanclla Datta: I know thut, but Illy complllint ill that ther. 
is no ohange Itt all in the expenditure of the Government of India in the 
matter of dinners <.Ind cocktail punie., ond things of that Rind., • 

'the JrDaourable SIr JerNIly ."ma:l 11m prepared to cut out all 
the expenditure provided for these objects. 
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1Ir. AJddl CJIwu1rI Datta: Why should there be these things at: all 
in this time of war'! Why are vou having new buildings,-fol" instance,. 
It Sittllajl Is this the time to ~  new buildings? We have got palatial 
buildings both at Delhi and Simla, and why not. partition them jI One-
Member enjoys one· house; why should not two Members occupy one-
house'! The principle has been inculcated in the budget speeoh itself that 
ordinary expenditure should be relltricted to the minimUlu. Has this: 
been done? It is a good principle, but only preached and not trrmsluted-
into action. Civil expenditure has been increased by ten crores. It may 
be said that it is caused by war conditions. That is pnrtially true, but 
it is significant that no attempt has been lllttde towards economy. The-
oivil portion of the budget has 1l1so II war outlook. ' 

The s6cond question is whether, upart from the alllount of deficit, the· 
money thut ill SIlent is well ~  and we are getting full value for that 
money. My Honourable frienCl., Sir Cowasji Jehangir, is not bere now,. 
but he happens to be the prince of muderates in India; and even he of 
all people put this question ill the lust t:leRsioll. He has ver,y serious 
doubb; us to whether the l110uey is wdl spent an(l whether there is not 
awful extrllvllgunct· und ht' wunt-ed 1111 ussurance thnt the money is well 
spent. I ~  he excUlied for suying that the populur opinioll in the 
country is thut more than 50 per cent of the money thut it> spent in wllr' 
serviclls gocl-l int.o the pockets of middlelllPn and hrokers, if not ulso into' 
the pockets of 'people in positiolJs of trust und reRpon"ibilit,v. 'l'hell thl're 
is another reasoll why we complaiu. lind that iR, whut jR the ~  result 
of the expenditure of t.his lmg(· UlIlollnt:) W(· hllvl' to judgt' it h.\' the 
results achieved. The 1111 iVt'I'IJII! complaint is dlllt the result is ahno!!t 
invisible. I wunt to ask one question. Is it not u fact that a number 
of valuable projt'ctR for production of munitions find weapons, etc., were 
recommendl'd by the Roger COlli mission but, were turned down on the 
ground thnt thes!' things mm be produced in other countries out,side India r 
No doubt, about twenty projects recommended by the Roger Commissioll 
have bel'n lip proved ; but about these 20 projects this is what we find in 
the budget. R'pct'ch: 

"Thr.le pl'oje('ta involve the flstabliahment of new factories and the expansion of 
old ones for the pl'Odu('tion in India of weapOllS, ammunition, steel, and nther stores 
in ul'gent demand for wal' purpol6ll, and should before long add materially to Iudia'a. 
capa(·it.;.· fol' the production of munition8", etc. 

I do not knuw wh"u that t,ime will come and whether at that tiJlJ£' there· 
will remain Imy necel!sit:v fot· the production of tbese munitions. We are-
still thinking of producing thost' things 'before long'. Well. no ('omrusnt 
is neeessllr,v on thnt. The whole country, the whole press, including Angio-
Indilln Press, is of t.he opinion thut even now there is no evidence of any 
suhstllutinl prepurtltinns, not even for the locnl defence of IndiCt. All the 
Government activities are shrouded in a veil of official secrecy. 

So fur 118 these budget proposalll lire concerned. the whole ~ is 
baaed upori a ~  new ~  propounded by the Honour&ble the 
Finance Member. That theory is: he assumes that the national income 
has increasea on account of industrial development. He start" with that 
proposition Ilud ~  he lid vises this: . ~  't spend but "ave'·. Rave for' 
whot 'Purpose? SHVE' to put into Defent'e Loans. He has got no other 
advice t,o givE' to tht' pt'opl(' of Inrlin III< ~  whut liRE' 8houlrl' hp "mdE' of' 
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t.his increased fund. He has no recolllmendations to m.ake for the utili-
zation of that ~  ill long term industrial developments. He has no 
.adv,ce -to give on that point. He is a protagonist of national savings 
campaign. Sir, if aU this saving is required in order to finance war effort 
and as a part of the plan of ~  eftort, I can undenJtand it and ,appreciate 
it. War has got to be financed. We require money and·it· is always 
legitimate to usk pecple to· save lnoney for wur purposes. But, 5ir; he 
goes further. He says that all the money that tbele ill lloW in 'lndia-
increased purchnsing' power-should be utilized only for finllllcing war 
.efforts and for putting it in Defence ~ . H;e says: 
"The whole of that purchaaing power cannot pOBsibly' be utilized in a eatiafact.ory 

and wholesome manner at the pr8ll8llt time." , 

I may be uncharitable. sir, bu.t my 'illterpretation is thli. ~  it ii 
still the old !Lnti-industrialization 'Policy which is working in thleir mind •. 
The attitude of the Government with respect to how that spare wonlY 
should be used is very ~  to our. ~  

Now, !::lir, that leads 118 to the qutistiQll ·of iudustrial development in 
war time, The Honour"blc the .Finance Member speaks in II tone of boast 
"thnt'there hilS ~  rcmllv stl'iking' achievement of Indian industrv··. 
He' W . ~ .  My submission is that there 18 no fcunda-
tion for this extra vagnnt claim, becllu/le Oovernl'nent huve not ~  "any 
planned support to Indian induJ;try; t'ven' ~  times. Now. let \111 
take defence industries first-Aircraft;. Au/io,aK)bile ;. ShipbuildQlg; Muni. 
tions; etc. 

As· I1egat:ds Aircraft, .Sir, .we know W ~ : are theP' ..chievem61nc,. I 
shall read only one sentence from the. ~  

"Finally, the tocheme for'tlie assembly and manufact.ure'of &el'OplaJlell in nun. h •• 
made good progreaa." ,. , .. 

In the very next ~  he. describes what that progress' is , 

"It .is c()ufidollt.iy hoped that the factory will eomplete its p1Vp'&mme ot fighter 
and oomlJel' l'onstruction ,lJdore the end of the pl'8eent cal.lldat' year." 

That is to say, before the end, of the ~  lY42 the factory will cOIqplete 
its programme of fighter and boinber construction. We do not know 'what 
that 'progrlltlUuelS, but this much we are: told: here that he hopes that 
that programme will ~  ~ . befpre the entl,oft1w . ~ . 1 do, not 
know ~  w,e shall be at the end of the yeltr,. lrere 1 should like to 
tell one thing, Sir, Pet;lple are being accused of being Fifth ColumnistS;. 
What is this . that ~ Government arc ~  telling our enemies that 
so fat us aeroplanes nre concerned, we have Dot done auything-"We con. 
fldentl,y hope that !;Ome. thing will be done before the end of the ('slendar 

~ . '  .  . 

As regards Automobile, we know the whole history how the GOYel'D-
ment thwarted the c.>ffortsof those eOilcenled and opposed Ill) manner 
of attempts which have recently been made to have an automobile industry 
in thls'oountry, I have ao'flitneto deal' wiiihthill ~  datU., ·.Rere 
i. 8 :.rnaH book by SiT ·'M.: Vii",ellV8l'11ya, After publiwhing the whole 
aorre8poncienoe bet'ften ,the G ~  and the . promOtei'll of 8utoniobile 
~  in India, he sa,.: '  . 

_ .. ':The, ~ ~  vividl,. ~  ~ ~  tile ~ .that ~ ao..,enim. pf 
~  ~  ellP-11II 8ympathy. !'It.b the IlAI6 'bave: 1HIyer . ~. &  . ., .. , ~ to 
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prDQIotA! it, have never made a Bingle pl'opoaal of a conlltrul..tive cbal'acter,' never 
anggested that. ~ alternative propoaalll or modifications ill ~  propoaalll placed. 
before them might lllduce them to view the calle favGurably. Neither .. haVtl they ~ 

in the whole "ourae of thelle negotiations in apite of"eated requelits, any iuclination 
to have a frank and 1)pen diacuuion with the promoters. They have .created and 
reitel'ated every difficulty that they could think of ..•.. " . 

He hus ijllid in' a.nother 'paragraph: 

. 'Their fl.r.t reaaon wa. that the proposal went against an old Government ordel' 
on the Report of the Fiacal Commiuion of 1921-22; their next objection waH that the 
acheme did not help "War effert. Then they have been apprehending,all .mannel' of 
difficulties, that the .killed labour required f01' military worlu might, be diverte.,l;. 
that shipping facilities for importing machinery and tools might not be available;. 
thatT difficultiea might be experienced in granting pliority certifioate. andpl'Ov.iding the 
neceuary dollar ex.change. "-

and so 011. 

Out: after another all manner of difticultieij havtl bi:ull created 110 far 
8S automobile, industry is collcsmeci. 

l:iofur al!' I:ihi1>builcling iij cOllcerntld, that indu.strv has been crushed 
by them; and as regards new enterprises for shipbutidini. we know the 
whole UI:lfortulluttl ijtory of bow the Government has, opposedthroughou1. 
all attelDIJts mude by Iudiun!; for shipbuild.ing in Indiu, 

These are the really stri'king' achievements in the industrial field. Tha.t 
ill about defence industry. 

As regards the heavyindustritlil-about locomotives we know the story 
and it is no usc repenting it.' 'fhe same is the case with industrial 
machinery, macbiUtl too,ls, heavy ~  (lnd ,so on. Whtlll hi! speaks 
of striking achievemtluts in Judi,,'!! industrial plun, 1 waat. to knDW what 
are those ind':lstries which the G ~  hllil huilt yp during these twu 
or ~  yearFl.Evell with regilt-II tooefence industries, uithough 'SOIllC 
progress has been Illude-which I ndmit-t>.ven thllt, has "been done und 
cOlllpcllt'Cl ~  the pressure of events .  .  .  . 

Ill. Preaide.llt (The Honourable Sir Abqur' Haqiu1): The Honourable 
Member hm; only one minute more. 

Mr. Akhll Ohandra Datta: All right, Sir; if I have got only one minute 
more, 1 shull only refer to thtl concluding ~  of the Honourable 
, Member's speech, where he says that Indiuns should prove worthy of the 
~  task und that {land in hllnd with America, China' nnd :iju8sia 
we shall moveforwurd' to tht· victorious duwll of a new world .. ,Noble 
words are theRe, 'hut hollow and einpty words will not do.' . Something ~  

is ~  to create enthm;iRBIIl in the people with regard to war efforts. 
What .tJUtt thin'!' is we, know .and they ,know: oRly they 8l'e not; prepared 
for it yet, God IWlve them and ,God &ave ~ . 

" .• &ary JUeIaudIoD.:(NoDiinabeli N<ln.OftioiU)l. Sir,: the:priJleipal' Rnd 
.ov ... .,.. .. ridiJt,:: question .whicbnIIlFlt·be,ccm_ted, W ~  this Budget. 
is "Pge .. .it help-,the· w:ar"? i That .. ie'lwMt :-titslly'fsffeota ~.  of, us, 
whether hfl be ric"h or POOl'. Rnd just lUI pe"pk> nowad":-rlt :are', ~ 
.,,·hrther our defences fire ~  enough and whether thill, t,hat Rlld the 
~ ~ ~.  .~  or . ~  .. ~ .  ~ ~~ ~ .. , ~ . we, .~ ~ ~ ~~ 
'thE' qUf'!Rt'lon "Is the budlft't whole-heArted'? ls tt W1R£, or unWISE' ~  



THE GENERAL BUDGET--OBN£R.\L DISCUSSION 

and raise only 12 crOl'SS leu ving 11 deficit of M cl'01'esuuoovered? 
Honourable Members doubtleas remeDlbe1- 1Ihe' strong criticiRms which the 
~  war budgets of His Majesty's Govemment brought forth and how 

they. were ~ ,as bejfg ~~ ~ ~ .  war efforts. It may 
be argued that IndIa s strong posltton Justifies 8 more ooun&geous attempt 
,to, bridge ~ wide gap between revenue lind expenditure, that India's 
heavy commitments it. the future and the uncertain' outlook regarding t·he 
tealisation of the present estimlltes are factors which should be faced' now. 
The Honourable Member himRelf describes Customs Duties as the ,main 
pillar of t.he Central reVClltleR of India, Imd we all know how difficult it 
niay be in the, circumRtaneeR Ill! we lIt'p t.hem todRy for these duties to be 
rpn1ised. These are important quaRtionR which must present themselves' 
to the minds of all ~ UR thinkers. The Honourable Member bRS re-
minded UR that it will be ~  difficult to mllke up any heavy 
!lhort-fnll in GURt.omR !iutieR from alternative sources, With these problemR 
lncing 111' the rellllllllrillll WOt'dK which the Honourahle Me,mher ~  at 
till' clORe of his R -~  'spet'ch fire indeed ~  \\;elcome, 11I.ld the comfort 
nnd ~ U R  which ~ ~ R  l1\RV ht' nrnwll from the J{enernl 
picture fire, indet'd, ~ at RuC'h 1\ tilne. ' 

He referred to two strong points, 'Vi •. , the undoubted increallein· 
the National income nnd the t,remenclous accession of strength, which 
resultR from the convt'rsion of external to internnldebt. ,For, the J/18t 
namedbulwnrk WI' have to thank the foresight and oourage of the :HODour-

. nhle Memher and" his predeceslllor Bnd we, in this Clroup, pay our tribute· 
, to hhn tor tnking Rdvnntng'E' of thp RituBtionin release Tndill from thj .. 
hnndicnp. The other str,ong' point presupposeR that ndditiom\l revenUe w;1I 
he derived from the iucrenRe in nlltional .income. Time 1I10t1e will show 
whet,her thiR ~ right 'or not, hut WI' must retnt'mber the ~  tl/fIiC' of 
wnr time fiIIIlllcial pdic:v upon ('('onomic' (]pvpIOpmt'DtR in .. the 'JlIOst.war 
period. 1 nm RUTe thE' FinnneE' Memher hllR t,his illilportnnt queRtion well 
in mind nnel in leaving- s\lC'h 1\ Inr!!e portion of thE' dC'fil'!if t,(, h** ('overed 
hy hOlTowing hE' iR undouhtE'fll:V thillking not ~  ')f thp pr£'FlE'nt hut of' 
thp futurr.--in morE' ~ R tllnn ont'! 

T tUrtl 1I0W to the c1ired tnxntiol1 proPORlIllI, The increased SurohHfReR 
011 ill!!Ome·tllx Rnd sUI'E','.tux will he RllppOrted lind home hy my community 
with the l"tllldilleSR lind c1l;'f.cl'miJiutiQn wlJich hnv(l heel. dillpln:vel1 by nil 
e1IlRRt'1l in 'F,IIghllld .. We here ~  be'R!li!l to bE: still ~ in compHriMOlI 
with homp rllteR, RhICe ill man,Y cases fht>' incidence in this country iii more 
fnvl'lIIrllhle.'rhere is,· howevel', ~ U~R  of (If!rtr.in /Il1owl\nces mnde 
in Englllnd 'Imd which ·do TKlt Rxist in this j ~  lI11d for this ~  
it hnpI,('IIs thnt th .. ' ~  of taXAtion, tOllome exttint fnUII ~  
on n' IJ1I1D with II fAmily. If t,hl!'l'f>iA nnv illcreaae in. income-tax, jn 
futnTt'. thi ll is n point, which Rhoulrl hI' ~  ill mind in filting the J:atE1R. 
W'" nre /!,rntpfl11 tnt-he Honourahlt' ME1mhprfor prepIlrill1't .nd pupli .. hing 
ilJ the explanntory ~ . "lie very interestin ... statement ~  
tllc'incint'ner nf A ~ A  th",·fact that th" ~.  tf'C,.lllst 
PIlJ{f! oftltE': ~  . t\llereby' iHtflrt,ratinR' the peint ~ .~ die-
stipg wnK. in, the ~.  ~  . ~  'pl'QRl'P.RiIioMi; of ~  .. ~. the 
TILTying inMmeR mn nof Ix< ~  to 1\11 Jtnd,' . ~  ~ ~  
""iIi be 'ham ~  ~  'tha j'JlJtiteatiOn which is' G ~.  ,pap.. 
Thf' Honollmhlp Memhcr ~  had:'i.m'>oppOrtunPy 01. ~~ ~  
DE')lRrtmE'nt ~R R  An !Jttnl'" on R soml'!whnt 1al'A'e qeDle. . 
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Although We in this Group' did not :4gree with all the grounds of thUi 
• attaok I take this opportunity of joining with those ~ object wus 
to impreRs on the Department the necessity for an attitude of reasonable-
ness and assistance in deserving Ca.sBS such .. is found with the' home 
:authoritieH, ill place of the unhelpful attitude which is, unfortunately, 
more often displayed by those in authority in this country, 'fhe higher 
the taxution the more Deed will t.here be 1Iot only for caro 011 the part of 
,officials to. ensure Government receiving its due revenue, but it alao 
"carries with it increased ~  for Ilome meal'lule of '>WOE't reason-
ableness in, /,\s T have said, deserving cases. I hope the ~  Member 
· will do everything he can .towards imbuillg his respo;psible oRicial!;t with 
this idea. and that their decisions must 110t necessarily be .~  bnsed 
,on revenue oonsiderations. 

The optional ~  Bank deposit system which has been inttodU(led 
in this B:udget is II novel feature and one whiehall those who have the 
welfure of' their labour at heart should wf>lrome und ~ Most of 
us have hnd experience of dIe bud effects which borrowings from money-
lenders and other sources have had on our workers, and, therefore, apart 
altogether from t,he de!1irnhility of 8ssisting price cc>nt.rol by preventing 

- ~ R  'purchasing power being utilised until a later dat.e. it is a 
praiseworth), nttempt on the part of Government t.o encourage the habit 
of Bf.ving. J would like to ~  that it would Il!!sist emplovees if their 
opt,ional savings could he deposited monthly just the SRme os their tax 
woulil be deducted each month. I would also like to suggellt, ii it is 
pORsible, that Government should make some proviso whereby these 
deposits could be protected against being mortgaged or othel'lWise di!lposed 
of in advance of receipt, and t,hi8 recommendation also applies to the 
'funding proposals for the benefit 9f a.ssessees whose annual income does not 
,exceed lUI. 6,000. 
The .Honouroble Member hns straRsed the fact that his proposals hnve 

· bp,en frfulleel hv rellS()'l of thp conr-Iusions ranched, that t,he time haH cnme 
when it is G;vermnent's ~  to ndopt mpasureR with t,he objel·t of 
relieving t.he clifficuH.ies and the danger of inflation arising from 

~ fnet that· people who huve earnen their ~  and ~  been pnid a 
· reallonable wogt'! might; not be able to buy because goods wert' not nv .. ilnble. 
~  is n new f<'ml of price control nnd time alone will sho,," how far the 
· meosures now to he 11dopted will prove successful, Rnd whether the exten-
sion of t.hp principle should he applied to hightlr incomes. TIl{, efft'ct of 
the proposals will require careful watching in these respects. 

R ~  pRssinJJ' T wish for a moment to refer to thE' National Savings 
• oampulgn. In hUI Budget· speech the Honourable the Finance M'3mi>er 
ment,ioned n eonference of representatives from Provinces and Indian 
, Rtntes whieh was held in .J ~  to Burvey progress /lnd oonsider further 
mPRllurell. We regard this matter os of paramount importance and would 
"hE' grntefl11 if thE' Hono\ITable Member can tell Us what conclulions were 
renchedby the Conference and whether iI'lcreaaed loan .propaganda of f\ 
more ,ntenRivE' ~  ill under consideration. We are under the impression 
·that· t,he ~ . organisation in thitr respect is entirely inadequate. We 
l1ndl'lrst,and tbat the 'Establishment Officer of Government ia expected to 
devote n few spare h01l1'R to the SUbJect durinR his visits to Provinces where 
-'he hal no one Working under hi' control. This i, a. matter on which we 
-'Would welcome mOll't! information: 
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Coming to taxation on Companies, the increase in the Corporation tax 
is, of course, in line with the oijler increaBe8. lu. regard,· bowever, to 
the· novel. ~ which has· been introduoed in the c .. ~. of. ~ Exoeu 
Profits Tax, not every Company earning excess profits will find itself in a. 
position to accept the scheme of ~  a portion of .heae u.ceaa. 
profits on the understanding that Govemment will, after the war, ~  
a oertain portion of the tax alreaqy . paid by such ComplloQY, ~  muat. 
neoessarily be a· matter for deoision. b, each individual OODoern, aDdtbere 
may be a good deal of heart-burniug when it uODIe!! .to deciding. whether 
on:· grounds of public interest shareholders ·would approve of ths juvestment. 
of funds III;. two per cent. whicb .might possibly otht=rw.illE- ~ U  n higher 
rate. ThEl repayment by the Central Goverpment of a portion of the· tar 
is to be subject to sucb ooncijtions .. the Central Government· mil, bere-· 
after determine and the -post-war reconstru(\tion committee Bre· to give. 
advice on the formulation., of theseoonditions. It ma;y. of oourse, ht-. 
very properly argued by Government that their agreement to forego a l)art. 
of this taxation justifies their laying dOWll ceJ;t1loW . . ~ .  ~  
theBe are disclosed I think the Honourable ~  will ~  that there-
might be, not unnaturally, u ~ .  hesita.noy on . ~ part of ··Com-· 
panies to involve themselves in what, after all, is more or leilSa gamble .. 
Not only is the period. of the war uncertain,. during which time tile QoXn-
panv'" contribution will be. frozen, but the conditions under. which t.he-
G ~  contribution Will be repaid are unknown. It is, pot. ,quite" 
cleiir to me "what considerations the Post-War RecoJistrllr.tion Com mitt. 
will be expected to beRr in mind. in this matter .. I agree. with the . ..~ . 
ment that the formulation of the long-term trade and industrial policiea; 
is properly a matter !or Government &8 a whole but I do not BSe how it 
is po!lsible for Rny Company,to come to 8 decisipn which may alect .. .,ery-
eonRiderable sums, without t,heir being in posseBBlon of the detll.ils of these 
cOllditi(;ms. and I woulrl Rsk the Honourable the Finance l\Iember to state· 
when be expects such conditions to, be llnnollDced and would ;urge pn himl 
the necessity for expediting this matter in· orderthnt thE' 811ccess of hi •. 
propoRals .~ not be jeopnrdised. 

Another point is in connection with the stAtement ·that Government'.: 
eontribution will be " taxable receipt of tht' year in which it, has been. 
paid. No one knows how long thitl payment may be delayed, not' wbt. 
the level oi tllxafiion will be at that time, and these unoertainties may, 1" 
fear, combine to nullify to a large extent the objects which t.hp ~ U ~  

Member has in mind. Would. it, not be JK?IIsible for him to sa)' heJe and 
now that the rates of taxation which wilT be levied on the Government 
contribution, when it i& paid over, will not be higher than those contained' 
in the Budget now before us? . 

The proposals for indirect taxation have our aupport and we feel that' 
any criticism. regarding the increase in the ordinary letter rate from 11· 
to Ii annas 1S met by. the fact that the Honourable Member has left-the· 
postcard rat.1" unchanged. 

~  Sir, I oannot conclude *itbout IIOIDe reference to the DefeDce' 
Services and especially to the enormoul amount of ~  400 el'Ol'e8 wlUch' 
t.he Firlarlce Member mentioned it was' expeo6ed. would he reeoverett from· 
Ris Majesty's Government dUMg U~  and this is in additioa to the 
200 orol"88 contributed by Hi. Vajetty's· Government ·Iut year. r 
believe that the lbitiab Govemment i. Bp80ding over 151 OI'Ol'e& ... dav onr· 
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~ war effort., whilst India's defence expenditure amcunts to 40 lacspe.-

day. Even allowing for the difference in the national incomes of the two 
countries, India is ind€ed forfunate in the relief of that portion olthe 
expenditure for which Great Britain is liable. When we think of the wnr 
in ~  of these colossRl sums there is no doubt that tllxation in this 
country: has .been . ~  moderate, imd even allowing for all the 
poIiticahmd psychological fa.ctors I join with the Honourable the Finance 
Member ;i1 his ~  thoughts that whatever may come, India will 
prove she still possesses that spirit and courage which is trQditionally 
hers. But t-o achie'\1e this, unity is absolutely essential. ~  8.11 then-
Indians, Anglo-Indill.ns, and Europeans-go forward together, fUlDd iii 
hand, standing shoulder to shoulder, come what may, fighting With all our 
cour&g'e'and resources to withstand the aggression which faces liS, in order 
tha.t we may presArvethe freedom and integrity of this great country: 

Lleut.-OoloDel Sir • .." Olcllley (Nominated Non-Official): Sir, T 
feel sure that the Honourable the Finance Member has 

l!HOON, earned our deep appreciation and gratitude for the skilful 
WRy in which he has managed the finances of this country, faced as he 
is ';Vitb such a terrible daily increasing burden. tt is a difficult thing to 
find funds for our defences being as they are today fopr times greater 
thari .the normR'l budget. • But; even so, our financial responsibilities are 
nowhere' near those of other nations with whom, at the termination of 
the. present ~  we, in India, hope to share. ond take an equal part .. 

Having Faid that much, let me pass on toa few observations of a 
general' character pefore I come on to specific matters. To the casual 
observer it seems that the Honourahle t,he Fiilance Memher, in the various 
wavs Rnd means he has suggested in his speech, has, to my mind, not 
explored fresh avenues of ineome. I would call the directions which he 
has followed, more "administrative" than "commercial", but, the 
Finance Member, steeped as he must be in administrative service-it 
seems to me that he has narrowed his perimeter and confined the sources 
of revenue to that much attacked Post and Telegraph Service, Income-tax, 
SurchRrge. Super-Charge Rnd the Excess Profitll Tax. not to forget petrol. 
These measures ·of taxation should be shared by both rich and poor. To 
my mind, his direct taxation will seriously affect the middleman. But the 
Honourable Member, like his predecessorS, seems to be afraid of ~ 
any unpopular taxes. He has, on the contrary, advised borrowing. :r 
think that is 1\ very neceSliary and very wise means. hut might I. all a 
layman, Ildvise the Honourable Member to issue these loans on long 
terms--SO to 50 years-and for the verv sound reas:>n at which mv 
Honourable friend', Bir Henry Richardson', hinted, i.6" "for other !'eBBons';. 
We., in this geneJ'8tion, would have to heRr the brunt of these loans while 
the future generations would receive the benefit. Thev, in their turn, 
flhould als:> be made to pay. . 

I wonder why t.he Honourable the Finance Member has turned hi!'! 
hlind eve towa.t'di such '80urees of revenue as luxuries, tobacco--I Rm not 
R smoker tOOay, I was--liquor, sugar, Bilks, ete.? I did once in this 
House sa.y: "If evmy Bania in IndiR W'88 made to disgorge or disclOlle 
his true financial position and to pay all his income-tax there would never 
be a ·deficit budget preaentea to this Houte." There is more ~ .  " 
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"Veneer of truth in that. The fucts in support of tlus are tha' ,Baniaa and 
()thers -lend money at six to nine per .cent., but above this, they take what 
18 colloquially celled "pugree" or ~ ~  that is the amount ·of income. 
"tax they ha:ve to pay, and this. is credited in their bookS.' . But there is ODe 
point that kW8S rather lilll'prised the Honourable M&mber had I\mitted, 
~  which Iwoold ask hiol to consider. I ask, why haa he failed to 
Impose .death duties? This js II. source of great revenue in England ...•.. 
- ~ . .  Please keep quiet and let me bave ;my .. y. Your tim" 
will come. So please .don't interrupt me. This is a source of great 
re.venue in other countries, but India seems to be free from it. Why 
should ~  men enjoy the wealth t.hat they obtain. from the' ~  
.~ leave It aijer death toa profligate son Or any other .to spend? Why 
18 ~  not ~  upon to pay cert·ain, death dutie,,? J ~  this to the 
serIous .conslderatlOn ~  the. FiIt8n.ce Member. Death duties expose the 
wealth of n man. It 'IS subJect tbcout;; valuation lind so enable a correct 

.deoth. duty. I want to know ~ docR Government fear unpopular 
taxlltlOu? n,red measures of tuxation ?f those .in receipt of incomes 
between 1:000 and 2,000 are certainly nry ~  as tbe previous 
sl'C'llker ~ U  . T om glad to wel()'>lTIf." it IInil speuking fiR R membdr of my 

·commumty It It; n ~ . which will certainly en('Qurage thrift. I, ~. 
~  . endorse .. olI thllt SIr Henry Richardson hilS suid on this matter. It 
~  sBld that God. help'> t.hose who help themselveR" and J was tempted 
10 8 moment of hghter ~  to make 11 statement which, in political 
~ U  would read something like this: 

"He roared hill crore. 
Yet never lacked hi. lakhl. 
He .dviHd a thrift, 
To lMICure a lift. 

BoUt l1li'8 aDd lwiD, 
But after Ute war." 

Which meanl that these benefitR are to be obtained only after the war. 
'But I do think this encouragement of thrift is one of the most gladden. 
ing featureR of the . Finance Member's measures of direct taxation. Leb 
me, however, W/lrn him-may be it ill not nf'ccl!sary to give him this 
wal'Iling-the enemy is :ti ~  very doors, and t.he Honourable Member 
nas not; taken from India the sacrific-es which other nations have dont' 
gladly. His entire effort on thiR point. seemed an IIpology for hiB demand" 
a.nd /lot II forceful clurion ('ull to the people of India 00 help Govemment 
win the war. I have the greatest l"espeet fol' the Honourable the Finance 
:\fember Rnd I have no desire to ~  swords with him on financial 
intricacies. But I feel that he has not correCtlv estimated the tone Rnd 
the spirit :>f the people of India. T do feel I ~~  right when I say that 
both poor Rnd rich are prepared to do equally as the other nations have 
-done in ~  the burdens I)f this war. 

T wus pleo!!e(l to note that Hi8 Majesty's Government ~ ~ 
the examination!! of the scllemes recommended hy the Roger Commission 
and Rpproved .of '20 new projects to tee ~ ~ 12 ~  ~  I 
.do not know If the Pinanee Member e1early IndlC!lated In ~  dll'eetlOnl 
the f&coories Bre to be eI'tIlbtisbed as 'flis speech ilion! or ]e1l8 .tre8led the 
manufacture of munitions. And, here, I join ",·jth my Honourable &ieali, 
Sir Henrv Richardson, It! offering niy grateful thAnkR and appreciation of 
thp- Wonderful defenee worb wbieh are being done in India today. But 
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it ~ . ~ "that' the fact that theBe ~  are being financed by His: 
. .~  G ~  partly discounts theIr .character 81 a· m88llfll of. 

post-war industrial ~ . . ~ . .. Other ~  use the ~ ~ as: 
aIne8ll8 to expand ,theIr mdustrlal capacIty and to encourage pn\'8te· 
effort.to establish factories. This is the 'spirit that rhould ;be fosteredi 

dUl'ing .A ~  ~. and Go\'ernment should help it. Today ~  ~ . ~  
is ~ ~ .  because England, when It accepted her ~. 
as .per ~ Roger ~ ~  expected the ~ . route to be end'8l'lget'"'. 
~  it 18 today. ;nor dId It expect that thl! supphel! from the Far Eatt' 
~  United ~  wiJ) be so unsRfe to be brOugbt here. Ttie Japanese' 
treacherous attaok on Hawaiian Islands, the Pe"'rl liarboul', Malaya and' 

~  Burwa is almost in their grasn-has foiled the plan of' 
the 13ritish, Gp?,!!rJ;lment as they intended aml!4 to be Bent from A ~  
to India. While I.am glad to hellr t.he news that India .and Australia. 
are toteceive ~ ~ .  other war mate,rial fromtht' United Strltes, it 
must Jl,Ot be. ~~  though planes can be flown, gups will have' 
to be brtlUgnt on steamers, and with the 1nditlD and Pacific  Oceans JIIOre 
or leiS ~ ~  by J'3.pan, as. far as we know, ~  tnllk of transporting 
planes, tanks, etc., to India is rendered ~  difficult. But it strikell. 
JUt:. thl!ot if. within a few ~  think it WI\S in 1935 that th(,.UlOVtllnerit· 
was started)-:"Australia has been able to receive exports aDd blue printa. 
from abroad,. so that. ~  ",he is tbp ~  of that part of the ~ .. 
wh;V not J ndla ? ThIS IS the question whicn has puzzled me for n long 
wIllIe. '.' 

T was glad to hear in today's radio news that all American Industrial 
Mission is visiting India. These missions leem to be flying about from 
country to country ~ we shOuld like. to know what. good work they a!'E" 
going to do or can do m the p1'8IJern; ~  WIth our sea routes III 
'IHcb dnnger. If Illdin cannot Rtnrt her industries on  a large scale of 
IIrmament!!, surely. she can lind shOlild Rtart them on a 8Dlaller 'scale so· 
that nIl. ,our men llIay be properly equipt>edto meet ·the oeoming R~  

from .Japan. It is no good depending on outside resources just now. We-
mUlt . depend on ourselves, Remember it illl never too late to make a 
RtB.l't. 1: believe: that war time is the best time for the encouragement of 
industries 6$pecially 88 India is sit,liated today practically cut oft from 
all aIDlament supplies. I am afraid the Finance Member's proPOIa1S. 
show lather a ~  of these points, except that His ~  Govenuuent 
have acc.epted 12orores for the Roger Mission reC'ommen(fations. NOlle. 
cl\n ~ . that the Far East.em situation is todnv in 11 verv different condl-. 
t;.on. ~  as I have alreaq.y· said, was not ~  eitl1er by the-
R,oger ~  or, by His Majesty's Government, for what do ~  see. 
today? Except one assembling and repair factory, there ill no other-
attempt of ~  proouction of heavy arins, planes in India .. 'l'Ii.r 
,"ery futun ttl. iIoQia,· D8Y its vel·Y life, dependa on this.. All a member of 
the.Commonwea!tb of ·Nations, it dem8llds an immediate ~~ . It was 
~  lut 8es81on ~  theCommeroe Member asked for t,n .~  for 
. eaearoh 'Purposes. Sir S. S. BhatDagar and his Jellow scientists are work-
IQg 8S well. as they can, but it ~ that the Finance Member oftera DO' 
~  to ~  .to illlpt'Ove Indian ~ . Theretors,. the.se tell lu);.hs 
not II4lE'm to be of much use to u", If we wiah t(» uae, ~  ~  of . ~ 

~.  worke1'8 we must use them, aa &  . me .. toao.: "Ild. ·i .•.• , ,sntiJ.elT; 
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iBbatriagar's srticlerin the Btat68ma.n outlying many ~  but ~ 
Mems' t. be acted on .. far as I know ..... . 

TIae BODOUr&bll Sir llrem., BaIIm&ll: I I?<m afraid the Honourable 
Member does not know very far. ' 

Lieat.-,OGIoul Sir BeDI)' G,kIDI,: I know as far as you let me know 
Uom your budget. ' 

The BODOurabll Sir leremy Jl.atlma: But that ~  not the place in 
'Which such matters are set out at length. 

Lilat.-OoloDel Sir BIDIJ Gidney: I all1 not setting them out at very 
'much length. I am' talking about this research work as part. and parcel 
.of t,he industrial development. 

"'l'be KoDoarable Sir leremy Batama: So am I. 

Lleut.-Oolollel Sir Henry Gidney: I maintain, our efforts on India's 
'industrial developments are not so ~  ~  ~  are on. the 
defence of India. My reasons for stressmg thIS pomt are mamfold. 
India should bE' self-sufficient which is :lttainoblp. only by advRDcinl! our 
industrial development. We have the men, we have the materials, but 
'no ~ This shortsighted policy and the dilatory tactics to ~  
major inctulflMes is seen today by the fact that. we depend for our supphes 
'in arma'ments,';8t<l., on countries which are 7,000 miles away. The crea-
tion of t·he Eastern Group· Supply Council itself was an admission of this 
need of expanding India's resources. Today our position is worsened by 
the fnct. t,hat Australia is unable to supply us our needs and BOon America 
will all\o he in t.he same position. F()1' this reason Government owe it to 
India to Rtart induRt.ries a.t once and on a large scale. AgRoin, I repeat for 
'the Finance Member's information that my criticisms do not ref.er to 
thoRe minor industries which the Commerce Member is so ably conduct-
ing and establishing, I mean those major industries relating to armaments. 

Another aspect we must consider seriously Rnd that. is India's post-war 
reconstruetion. My friend, Sir Henry Richardson, and the Deputy Presi-
dent of the House, also referred to this in their speeches. It may seem 
futile for us, today. to talk about this matter with a war still on us. But 
-considering the life of the nation and its future, we should look at thitl 
matter with a long vision. I know that the Finance Member has this 
prominently in his mind, but I should like to see this started immediately, 

~  India will face one of the gravest problems which will challenge 
-solution. Let us not confuse the ,present post-war demands with thoBe 
of the last war. '!hey are incomparable. The last war had only indirect 
poRt-war repercussIons on the economic and industrial life of India. This 
war is different, beoause Japan commands the Southern Pacific and 
threatens the coasts of India. It POB.MSBeS Malaya and Singapore and 
East-ern Ben.gal ~ Assam are in danger. Therefore, let ua' at oqtle ltart 
large II08le ~  and thus help the poverty stricken apicultural 

~. to rauethelr standard wage and living. I have heard it laid even 
by friends of England, that the delay for the industrial ~  of 
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India is due to Engia'nd's desire to exploit India and her fear of .. losing.an 
industrial potential market for its products. I hesitate to beheve th •• 
it is wholly true. But I would, at the same time, stress that the present 
thue is an excellent opportunity for England to disprove theae aoausa-
tions or suspicions. 

Before I conolude let me refer to one or two points rllised by the Fin-
IlTICe Member in h1s budget speech. 'rhe Honourable the Finance Member 
referred to' the inadequate response India has so far given in the officel'8o 
grades for Emergency Commi&sions. He said that this might ~  due too 
insufficiency of pa.y. No, Sir, that is not the real reason. It, 'would be 
more correct to say that it is due to the disllarity of pay between Indian: 
and ~  Commissioned Officers. I know I will be told ~  the Defence 
Secretal'J that no difference exists between Indian Commi88ioned . . ~  

and King's Commissioned Officers recruited in England. I Rm not concern-
ed with what pay is given to British Officers recruited in England. What 
we in India protest against is the difference in the salaries given to oul" 
English confreres recruited in India even if British born and employed in 
India before recruitment. I shall again be told t.hat no difference exists 
which caunot be found in the IndiBn Civil Rervice Bnd other allied ser-
viceR. It may sound reasonable and all right 'to those who BTe steeped 
ill the luxuries of the Lee Loot. The Honourable the Finance Membet' 
lll,ust plainly see that Indians refuse or hesitate to join as officers of India's 
Lllnd Forces :;>n account of these differenceR in pay, especially when it 
call1lot be ~  tha.t hoth officers serve the sinne ~  are exposed tOo 
equal hardshlps and dangers and do the same \vork. 

The other dnyit WIlR pointed out to me that u Company Sergeant 
Major wit,h allowances in the British Arm,V gets more than all Indian 
Commissioned Officer Bnd the fOonlJer has no status to n'laintain. This. 
Hir, is the real reason why there is u certain luck of officer recruits_ 
Hemove these unjustifiable differences, this sluvish udherence to AsiuLic 
and non-Asiatic domiciles and I feel sure the House will join with me in 
saying that the supply of recruits will aJ; once far exceed the demand. 
I repeat these marked racial and domicile differences must btl renl)ved. 
The Lee Concessions, if necessary before the war, Bre certainly not soo 
urgently necessary today. It was meunt originall;y for the education of 
the children of British or non-Asiatic domicile ~  serving in India. 
for the extra expenses needed for the maintenance of two homes, if 
necessary, and as compensation for s€;rvice from their Homeland. I am 
prepared to accept the llecesllity of these reasons but I submit these 
conditions have I\ltered and do not exist so much today. Most of the 
children and families of these offwers were evacuat·ed from England and 
hl'ought to India between 1941-42 and education is provided for them in 
this country. British officers spend their leave in Indin and officers retir-
ing on pension prefer t.o stay here rather than go back toO their homeland 
and pay ten shillings income-tax on their payor pension. I, therefore. 
feel that the time has come when teinporarily reduction in the Lee Com-
mission Concessions should be made, for they art'l1ot justified under 
the altered circumstances of todll1. . 

Sir, throughout the ~  of the Honourable the FinaDCI3 Member I 
felt that he ~ offering Rn upology. for His Majesty's Govemment. H. 
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expatiated how His M!ijesty's Government had ~  We Itoger Mia8ion. 
how she was prepared to give Itldia large quantities of· ~ ~ . vehicles, 
guns and other equipment .itnout 'charge to the total of about 60 crores 
of rupees by the end of 1942-48. The display' of ,that ~  ~  be 
wrong in llly view-as also the elaborute explsIULtlOll of the. replltr!Ii'.ilOn 
of the sterling loan, I feel sUre, was' ~  Unfortunate" under the 
pralilent environments andoiroumstanaeg thatfac:e the countrY.' It 'leemed 
liS though it liid take off or cloud the sunllhine of our admiration and 
appreciation of his wOlldetful work as one of Ibdia's "greatest Finance 
Members and his own great ellorts to enable India to prodUCfl her own 
defence armaments as outJined in his speech. I shall not, however,. 
t1ttempt to criticise matiers of high finance but reiterate that the Honour-
able the }'inance Member ought not to adopt suob an apologetic I&ttUude_ 
He should bravely demand more from India which India I .. maure will 
gl!idly give. England has stood bravely for democracy even when fightiDg 
!ilone. She way not ~ faultl6ls, but ahe has nothing to ~ with. 
l'eglil'd to her Illultifarious defence demands and the grand and- noble, 
llUmner in which she has stood during the war in relation to her .uiea. 
and even to her one-day foes but friends today, the ltu88iana, to whom 
Ilhe is rendering buch timely and vaJuable aid. England wanta to help. 
India Ilnd she can. England made her laland a strong arsenal and 
succe8sfully defeated Germany's aerial invasion. England felt it necessary 
to retain most of her armaments within her confines, But England never 
anticipated the speed with which Japan has moved her forces in the }<'ar 
East and defeated us so fur. But, Sir, no nation has ever been faced 
with such a drain 'on her rl::sources, such a tax on her manhood and 
womanhood, no nation has shown such united braverv Rnd ('obeaion as. 
Engiand has done and I alaim for this reaSOll, if for no other reason, one-
~  proud to be a subject of His Majesty the King, Unfortunately, Sir, 

~  have ~  ~ ~  ~ control today \\'hlch hal; .placed 
Indlll m a ruther unenv18ble posItIOn, It IS up to us to do our best to unite 
and bravely to face this impending calRmity-or as my Honourable-
friend, Sir Henry Uiehardso!l, started his speech when he sRid that our 
~  ~  Rnd aim should be f:o unite lind fight R common foe. I QgNe· 

With hIm that fjhe efforts of the FIDance Member a8 outlined in his defence 
R~  are mahly aimed towards victory and the_ defence of India and' 

I join with him in that appeal. I feel that the Honourable the ~ . 
Member has, under the most unusual circwnstances, made a wonderfal 
effort for India's defence and for India's finance. And when vlBtory is, 
won-I am sure that day will soon come--I feel that our preseat Finance 
Member, Sir Jeremy Baismsn, will earn our un stinted gratitule for thp. 

~ services he is rendering India today and which T hope he will' 
contmue to do for sometime to come. 

In conclusion, Sir, all I beg is the immediate renognition of India' .. 
major industry demands, eveI). though it may seem late in the day. India 
wants to play the game with' a straigbt bat with England; let England' 
do the same is ilL! that India asks, that she is doing so and will continue 
to do 80 no one in this Houae doubt/!.. But we in India realising our 
ability to defend :md desirous ·as we ~  ~  a great part ~ ~  pr6l8nt 
war claim that our post war reconstrootfpn depends ~ our iniuatrial 
development and on which depends the ~  bopes of the niilliona of 
India's Poor who are, today, underpaid ana as a result are underfed and 
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-.uDderclotbed al1d which poor, even though it 'may COlt . them 8Ome£hiDg, 
.are equally prepared to share the burden with the rich. 

Da'. SJr ZiauclcUa .AJmLacl (United Provinces Southern Divisions: 
:Muhammadan .Ru,al): ~  I oongratulate the Honourable the lo'mance 
Member for keeping the finances of the country itl an unexpectedly st£ble 
.condition. the securities are firm, money is cheap Bud is easily available 
,and the banks supply the currency required for normal civil life. He 

~ the ~. he stopped the hoarding of currency by private indivi-
,duals. We judge his measures by the success and not by any theory of 
political economy. To ,avoid panic and internal disturbance. the Govern-
.ment should, adopt, in my opimon. three measures which will go a very 
!png way and one of theBe depends upon the Honourable the Finance 
. Member. The first measure I suggest is that the Banks should always 
.l'e1I4l&in open and . supply in abundanee small coins and notes for oivil 
.requirements. If banks are closed. panic will follow. The second thing 
<iepend. upon the Honourable the Commeroe Member, that is. that arrange-
ments should be made for the st,orage of £oodstutIs and fodder in every 
<iistriot and in every subdivision. This can be done by the Provinoial 
<Governments in co-operation with the Commeroe Department. The third 
thing for which the Honourable the Finanoe Member has already made 
provision by increasing the quota to Provinoial contribution is to double the 
',police foroe and not depend entirely upon Civic Guards. 

Now I come to the second point. viII .• the contribution by the railways. 
] think we ought to have a ~  (''onvention during war time and revise 
'the Convention of 1924. We may have a moratorium about the payment 
'Of loan from deprE'ciat.ion. and the entire surplus must go to the Defence 
'SIervice. That is really the first charge which the Railway Department 
:should have because most of it is on account of war conditions. 

The Honourable the ]<'inance Member on page 11 of bis speech l'efers 
to. the techDiclIl.Ils' scheme and says that the scheme of technical trll.iDinf!' 
has ·been very much widened; and he expects to get 48.000 technicians 
:at the cost of two crol'es. His desire to encourage and the country's desire 
,t,o auist are there; but the machinery devised to give etIect to these pro-
~  is defective. ~  results could be obtained if the Department 
.of Eduea.tion had been consulted at the outset. The Labour Department 
has no aoademic experience und Labour TribunaJ.s are not tha proper 
.-agencies for recruitment. In this connection, 1 had a series of correll-
;pondence with t,he different sections of the Defence Department. so much 
·so that I had even to go to His Bxcellency the Commander-in-Chief 
(General WaveH). and I begged him that the machinery of recruitment 
·should be simplified and not he so complicated. I am glad thst liS far 
1\S I am concerned I succeeded in my efforts and I got a simple selection 
'committee and a simple recruitment committee; but I am not sure whether 
those difficulties which have at least been simplified in my case are not 
to he found elsewhere. As regards assistance, I will point out that we 
promised to give 500 war tecluu9ians per annum and we have already 
1n the last ~  months given 200 war technicians. But the Government 
would not give UR even a workshop or residence for those technicians. I 
!Iod to borrow Rs. 16,000. for a workshop anc1 Y Bm now borrowmg 
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'Bs. 11),000, for a hostel. But, unfortunately, my credit is DOt; .. good 
.. s that of the Finance Member because the Viee-Cbancellor of the Aligarh 
"UlliV.ersity is not a paid official. 

The Honourable Member has referred to the training of the Army and 
.Navy and Air Force. Here he will have no difficulty in recruitment if the 
machinery of recruitment is improved. He referred to the Junior Boys' 
Training School. I think· the work here and the work in the other elemen-
tary schools oan be done by the existing institutions. I do not t.bink 
they ca.n take the entire l'8sponsibility, but several months' work which 
they give in specialised military schools or specialised training schools 
for different kinds of arms can be transferred to eduoational institutions 
which are willing to take it up, and in this way there will ~ great ~  
as regards admissions in these technical institutions. 

The next thing I should like ·to mention is, that although every penny 
'Should be conserved for war purposes, we cannot nltogether neglect the 
.nation-building subjects; and I think the :li''inance Member has in the 
ipresent budget ~  a grant for the Polytechnic ... This is a very hope-
1111 sign. but if he encouraged the other educational institutions he would 
:find that war efforts would be substantially increased. and he would get 
·great support from the public ond from the edur-ationa} iQstitutions Rt 
'minimum cost. 

I now come to the Ways and Means ref8!Ted to on page 14 of the 
lIonourable Member's speech. I very much welcome the repatriation 
.cheme, that is, the transfer of sterling loan to rupee loan, leading to a 
net saving. And he says: 

';The combined relult of these operations wal an iner_ of RI. 92 erore. in our 
TUpee intereBt chargea against B reduction in iterling debt by RI. l.36 erore. and 
~  interest by RI. 5i Cl'OI'eII." 

This is exceedingly hopeful and I trust that the scheme will be pursued. 
I 110W come to the Honourable Member's l.8XJ.tion volicy and here 

I beg to differ from him. He starts with an assumption with which I don't 
:Qgree, namely, that the purchasing power of the people is judged by the 
level of prices. The price level is certainly not t.he criterion to judge 
the purchasing power, because iL depends upon so many other factol's. 
l'or instance, it depends on relltriction in production; Restriction ill 
production will nffect the price level. III my province of the United !lro_ 
"inces according to the figures p'iven by the Finance Melllber the price 
level has increased by 51 per oent.; does it mean that the ~ power 
of the people has increased in the same ratio? It is not correct to say 
that the purchasing power of the people rises with increase of prices.' 
'['here are of course two clasBes whose purchasing power hall increa.sed. 
'['he first cl88s is the people connected with the Supply Department. 
whether in service or working in any other capacity. except those who 
criticise it. The second class of people whOlle purchasing power haR in-
creased is the class of people who do criminal acts, i.B., store food grains 
and other things in their houses and do not bring them out for sale. My 
Honourable friend, the Finance Member, pU8ed an Ordinance the other 
day against'storing coins; why not pas8 .• similar Ordinance ... gainst 8toriIUJ 
food-grain8? If they are stored and not brought out for sale, ~ 
the prices will go up, but it does not follow that the purchasing power of 
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the people has also gone up. His whole basis of taxation depends on thi!> 
principle, and if the principle is \\Tong his conclusions must also lJe taolty. 

Then, he has been very harsh to ,smull peoplt: IlDd very leniellt to big 
people. That is not 8. sound principle. Ii you want the people to be 
90Dtentec;l, you do not_want to keep the big people conteDted,-tiley have 
8 stake in the country ,and win always bt: cOlltented,-but you have to 
keep contented those people who have not got enough to eat. 

I have :1 ow. to deal with the Aligurh Univeraoity U8 lUI employer and 
I know the feehngs of the people,-teachers und others who hIlve un income 
~  .Rs. 1,000. per U ~  and no ~. .  incOl"?e. Now thut ~  cost of 
hVIDg has gone up by 51 per cent. It IS very dIfficult for these people to: 
make both ends meet, and we have to provide from the budget for lOme 
relief in some. way or other; Bud, ill order to givE' thut relief 1 will h&ve to 
go to the Fmance Member to give an additional grant to the University. 
Therefore, he will have to give by one hand and take away with the other. 
~  is not right; nnd the condition of these people who earn between 
lUi. one thousand Bnd two thou Rand is very pitiable. It is not p098ible 
for them to make a compulsory deposit of even a ~  slld you will nnd 
that 00 per cent. of them meet these budgetary demands by means of loans, 
which the Finanee Member will not. do, though we have been preBBing 
him from this side of the House. Now, Sir, to compel those people to-
deposit 80me money is cruelty. The:v will have to borrow money from 
somewhere lit probably 12 to 24 per cent. interest and deposit with you 
at the rate of 2t per cenL interest, because the minimum rute of ~ . 

at which these people borrow the money is 12 per cent. So, really speaking, 
you are reducing. the purchasing power of the people; you are not showing 
Blly kindness to this class ot people, but you Bre really compelling them 
to borrow money at abnormally high rate of interest, in order to deposit. 
it with yon nt 2l per cent. Is it renlly kindness or cruelty? Is it natIOnal 
p.conorny Ilr the reverse? 

Now, Sir, 8S far as rich people are concerned, he hae got a different 
principle nltogefher. Let \HI 'look into his own proposals on ~  5 of his 
memorRndum. He says: 

"To aui.t in securing thOle objects we are prepared to oontribute an amount up-
to but Dot exceeding l/lOth of the. net EX08IB ProfitB Tax ultimately paid at. the rate 
of 66J per cent." 
Now, Rir, I should have thought that whenever the rate of income-tax 

is increastld, t,he fi1'8t thing thut would be increased is the Excess Profits 
Tax. But it is just the reverse. We give them ten per cent. rebate, 
and it is proposed practir:uJI.V to I'educe the Excess Profits Tax by I-10th, 
th&t is, from f\61 to 60 per cent. This is not very fair. Why not follow 
the practice of the United Kingdom? Take the entire borrowing profit of 
l.Brd yotJrRelf and then keep it with ;\"ou and hand them over after the 
war with 2t per cent. interest. In many cases you follow the praotice of 
the United Kingdom. W ~  not follow in this particular cue 118 well? 
Take t.he entire excess' profits in loa·n ft"S EnglaIld has done. 

Now, Sir, the next thing is the l'epetition of the mistake of 1981, that 
ill, increasing the import duty by 20 per cent. all round inolucling the pro-
t,eeted art,icles. Sir, we have seen in the debate, in 1981, when Sir George 
BehuRteT raised t.hE! export duty by 25 per cent. throughout. So much 
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so that repeatedly on the floor of the House it was said "Taka, bh.Gji-
Taka.1£a, kh4ja": Make no distinction between coal and pudding: betwet!l1 
diamond and wood and duty em ,!verything ill increased by 2:, pt'r cent. 1 
think this ought to have been studied very ccll'Elfully and he ought to have 
seen whether these articles could pay. In these days when the troubles, 
are there, to increase the import duty on these articles is ullwise. I know 
the Honourable the Finance Member will get up and say "What does it 

~ These artioles are not ~ .  Then, why touch your ta.rdI 
it these things 8renot coming and he cannot justify it ~  the figures which 
he himself hils given. The income, 88 he himself has given, from cu.,.tom ill 
the revised estimate is 86 erores. After increasing ~ per cent. of thiS' 
duty this figure of 86 crores diminishes-not rises-to 85'85 crores. The 
luw of diminillhing return is applied there. Your income is diminished by M 
lakllFl. Is it a fair taxation, and can you justify it-that you mcrsus the' 
taxation by 20 per cent. when ,Your income has diminished by 65 lakh •. 
Is there auy justification for increasing the impart duty by 00 per esnt. 
as :vou have done . 

The lIoDourable Sir Jeremy BallJDan: Has the Honourable Member 
heard anything about the war in the }'Ilr Enst? 

Dr. Sir Ziaud41n Ahmad: Yes. You don't ruise the money by this 
method. f' ~  quit-e understand if my Honouruble friend put Ii ~  
to raise monev. 'rhere ure other methods bv mellns of which it could be 
done, butI ~  clearly that if you want to increase the dut,Y you must do it 
by certain figures, after scientific calculations but not 20 per cent. through-
out, . even ·on the protected articles. He should remember the ~  
ca.used in the sugar, trade in the yelU' 1931 by II f;urcharge of 25 per cent. 
We will disf:lIsS later on what will he the effect of this udditional surcharge 
of 20 per cent. on the protected articles. My Honourable friend, the <.::om-
merce Member, will have to introd\1ce fl new Ordinance in order to regulate 
prices. You first make a. mistake Hlld then mllke so many others to regu-
larize t,he first one. Is it fair? I think it is very desirable that a c&reful 
study ought to haVE> been made and the whole thing scientifically aamined. 
You should have in(,reased the dutv only in the cnse of those articles which 
ore likely to come to this country'· and 'where increase in the r&YellU6lf1ay 
be Jlossible; but whell t he ~  i;; not possible, when the articles are 
not coming then what is the use ot putting an additional duty of 20 per 
cent. in these cases? 

The other thing is that nothing wn.s done a.bout the excise duty.. Excise 
duty remalns intact. Now, excise duty ill a thing which remains in the 
country which muy be taxed Bnd in ~  case we lire sure of the income. 
But we have said nothing about t,he increase in the excise duty and have 
only to\1ched the import duty which iR n very uncertain fRC.tor. It ~  
have been wi!!er had the incresl!e bElen restricted to thEl excise duty and 
~ U ought, not to have touched the import dut.:v at all, ?r even !f it bad 
been touched. he should have touched only n few ~ . ~ were 
to be imported in ,,"hieh CBse he 'Would have given somf'!Rddltlonal mcome. 

'fhe next thing I should like to discus. is that in the ~  of yoUI' 
~  ~ ~ companies. and ~~  companiell' ~~ to" be 
IIlciuded 1ft the major eompanles. Tillt II a me88Ure of ~  . '"the 
inconle·tax. There ore the same .. hareholders. the same tnanBfriag 
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-direotors, but ill order to avoid the accumulated income, as one company, 
.they split up into different subsidiary companies or joint oompanies in 
,order to show a smaller profit and in order to have a lower rate of tues. 
'This is a point which I think the Finance Member and the Honourable 
.Mr. Sheehy may closely examine, that is, if these subsidiary companies 
'have been started with the object of avoiding income-tax and they have 
the same managing directors and more than half the shareholders are the 
same peoplE: then, I think, you may examine the fact whether they are 
,bona fide or they have only split up in order to show smaller profits in 
-different companies. Sir, with these remarks I resume my seat.' 

-
Mr. JgiDadaa ••• ebb. (Bombay Central Division: Non-l\fu:mm· 

:madan Bural): Bir,not many years ago the income of the Government 
.of India wae ~  about 75 crores of rupees &. year, "nd now we find 
thut the Go,'ernment of India want an income of 187 crores. It is verv 

:nearly 250 per eent. more than what it was a few years ago; when you look 
to the figures of flllJienditure under differellt heLd!' we find that ~ larf1;e 
bulk of that income has to be spent either on the military expenditure 
or other 111atterl1 of ft similar character ill which the people of t,his country 
-not (,'"el1 this House-have ~  no vote. We are today given certail1 
.'figures about the iv, come which on page 20 of the memorandum is stated 
to b<! 144 CTOTes net revenue and cost of collection over four crores which 

'means that the gross income is 148 ~  and in para. 2\J of his speech 
ihe Hou()llr&ble FUHlDce Member has stated the income from the present 
taxntion to he ]40 crOTes. The same happens about expenditure and 
the same about the deficit; and I am sure he will explain this discrepancy 
to me in his reply as only twenty minutes are allotted to us. 

The BODOlU'Ible Sir Jeremy ltaiaman: 'I'he Honourable Member U~  
-explain what the discrepancy is that he Las mentioned. 

Mr • .Jamnadaa M. Mehta: Look at pastE: 20 

'The' Honourable SI1'3eremy llatlDl&D: Page 20 of what? 

, Mr. 3amnadu .Ill. ~  ~  :.au of the :Explanatory Memorandum; 
there you st,ate j'oW" llet lDCODl(' IS 144 crores ano. 'you say the collection 
.expenses Bre O'bout four crores. That makes a gross revenue of 148 
,crores 

'l"he BODo1U'&ble Sir Jeremy Ballman: No: you must take uii vour 
,eX)lenses from )'our income-you CRllDot add expenSeR to your ~  

Mr. Jamaadas II. lIehta: You state that your net revenue is 144 ('rore,,: 
therefore, your gross revenue should be 144 ph", four crores the cost of 
collt'ction or 148 crores in all 

Mr. Prllldellt (The Honourable Rir Abdur Rahim'):' The Honourable 
Mw;rlber must addresa the Chair. 
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Mr • .JamJlldu M. Mehta: 1 am sure he w.ill-explain ,.to DB bow.I,.am 
wrong. The net revenue is 144 crores, with Rs. 4 crores as the cost of 
c->Uection, the' gross revenue must be 148 orores, because the oost aI. '001-
lect,ion m\l9t be added to the net revenue-it elnnot be deducted; . and 
then ill pam. 29 of his speeeh, he atat,es that "the total ~  is esti-.-
Ull!ted lit .Hs. 1,40,00 lakhs;" ·Let him look at it. It, is true '.: . . 

The Iloaoarable air .Jeremy Batl1llan: That is 144 minus 4,·\thicb', 1,: 
believe, comes to ·140. 

Mr . .J&IIlDadu M. Mehta: 14·4 is ,Your net revenue-look at page 20. 
of the memorandum: you call it net revenue •. not gross. It Iliay be 
HUH a layman like lUI:\' self , reading for a few hours all that he has pre· 
}Jured in mHlly weeks. may go wrong. But I asSU1'6 him that I devoted 
many hours to understanding this discrepancy, amd I have been unable. 
to find any real explanation: .of it. 140 is the net inoome stated in para, 
29 of yuur topeech; and at page 20 of the Memorandum 1Ibe net ml'ome; 
i<,1 it>tflted to bt' 144 crores. 

Tho SODourable Sir .Jeremy B.alIJDNI: Net revenue mean. the revenue· 
Ilftet· Pbying such refunds as have to be deducted: but the expenditure 
1m ooministrationis part' of the expenditure budlitet and cannot consti-
tntiol1ully be set olfagainst the revenue. 

lIr. .JaDlD&CtuK. . ~  I 8m. quite sure that there is an expl808-'. 
tiOll und I wus therefore, asking that be should explain it in bis 'reply' 
without infringing on my tiple whioh is. already short. All that 1· under-. 

~ is that the figure. are t.o some extent confusing ; but what I waa 
~ ing to ",how to th(l Hlluse '.VBS that the total expenditure on the Al'JIly 

of 181l Cl'oJ"es as showp on page 20 of the Memorandum WI'S ~ a complete) 
~ .  If ,Vou examine it correctly, you must add to tbe expeadi-.; 

tut't on tIlt' mil.itllr.Y ''\'hich is gIven 111'1.188 croras, a further sum of seven. 
erOl'hi which hi psid as interest on the losses in revenue which were.oIearly 
for war ~ ~ is n military charge on this cOWlla:y's reyenoe-771. 
lakhs it; Lht: interest we pay fQr the past war. '!'hen you will tinG that; 
sl'verul miscellaneous itl:!ms OD tht' war mike ~ total of 342 lakbs-page ] 7 
of ~ Explallatory Memorand.um. Moreover. curious as it may appear, 
y.,u arf:l repaying three crorestbi.. yp.ar and you lire borrowing 86 cro.re •• 
Thid kind of bon:owing with the one hand and repaying a debt with the, 
"thflr is not easy to understand. Then. there are several .semi·military· 
items, political ttxpeq.!liturc, payment to Crown Hepresentative, Civil 
DE,fenc{', External Affairs. Trllining of artisans. Department of Supply,. 
which is evidently for W8l' ~ -  these loake .;total of 1,169 lakhB. 
Theil there is :J3.alucbist8n an,i other 'UDall itell1i\ making a further aum, 
of 45'7 lukhs. So the totjll expp.nditure whioh you are incurring on mill· 
ta!,"y, semi.military, ~ .  political afJaira. is 1.68.89 lakhs, out of 
a reveuue of 140 crores. .1'hat is. not only doea the mmtAry swallow 29 

~ the ordmary l'('\'i:lIue, CIt a ~ vean .. go but e,en.oui.ol. tlu!'\oan-
which ~  mil." float thiR year for .~ budget deficit;- theytlke a 

~ slicl:'. Therefore .oqli 01 the total ~. loan income of ft ••. 187' 
Cl'Orea, as much as ~ crorea, are not al)lUltforthe benefit of t&e i public. 
direCtly, . .. '. 
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[Mr. Jaumadas M. Mehta.] . . 
That is a heavy charge. I am not complaining of the war c4arge. 1 

;am .the first to admit that in war we shall hM'e to suffer privations. I 
shs.U support any measure wbi"h may be necessary for the success of the 
war; but that. I should sta.y aside and you should spend all the 168 crorfts 
when 1 ndians get no directional share or interest in the expenditure of the 
whole amount, is, I feel, a little depreeeiqg to -me. If .yoa. take mill into 

· your corifidence, if you will allow me the power of direction, then I would 
,be the first to sUp'p0rt the war. I am not one of those who believe that 
whl;u we come into power thtl expenditure on defence will be ~ . We 
will perhnps commit more blunders than you have done'; but t'he :rn'ain 

·thing will remain. that we shall have no discrimination amongst ourselves 
·or agaim;t ourselves and we sha.ll have t,he direction ef affairs. Today, ~  
spite of 1111 that is said and done in this war effort discrimination' is 
rampant; and if that is removed-and I hope it will be soon removed-
thc war efforts will be much more effective than what they are. today. 
That is ~  I have to say about war expenditure. I am entirely in favour 

· of spelldlDg whatever may be necessary for the defeJ:lce of this country. 
Whht I want, is t,hat the direction of that expenditure should be in my 
:hlllidi unel that there should he no discrimination amongst Indians or 
: againl't, Indians 

I next come to the scheme of taxation by which the deficit, is sought 
.to be met. I kliow the Honourable the }t'inaDce Member sinoerely believes 
in th", slLving" campaign. I know he deepl.Y feels that the purchasing 
powpr should not rUIl waste in matters which are less helpful to the 

,<country'to Will' effort than their investment in loans would be. I would 
;agree with him if his prernis\-ls are correct. but my vie\\' is that he is 
living in 11 dream. He has persuaded hirIiself somehow that there is 
some purchasing power runlling waste outside t,he investment in war 
dfort. ] believe with equal conviction nnd with equal depth of feeling 

· that for the large .mass of the people of this' country there is no purchasing 
power left; bis own statistics, given at the tmd of the Memorandum about 
pril!'-'! level, should induoehim to hlltt befortl imposing his scheme of taxa-

-.tionboth re customs Rnd income-tax as he is thinking of today. ~  
thefiglJ'ref; given at the end of this - --~ to 81-you 
will find varying degrees of the rise in the wholesale price level which 
in l\ombay comes to 184 and in other places less, That is wholesale 
Frices. A~ against, that the rise in the working class cost of living equally 
varies, but is nowhere belO'w lllO. Has he ~  any chance made 

.clear to himself that t.he lntrchasing power, wherever it may 
,be, has gone into the hands of the poor ar,d the workers? 
Has that dearness allowance gone anywhere beyond 15 per 

.cent. ? On his own figures the price level has risen by 180 per 
cent. at the least-151 in Cnwnpore-and 180 per cent. in Bombay. I 
rne.1D the working class cost of living; nnd have the workers got &.ny 
der&mellll nUo\\,ance from the wage level of 1984 which is in excess of 15 

'per cent.? 'liIe workers 'md thosp. who are earning wages or salaries are 
·tod'lv phort of purchasing pOWE',", not bulging with ~ power:. ~  
. any thing that be wl.ll do in order further to contract that ~ of ~.  
will hring hardships, w}.ere hardship is already very aoute. I Wish entIrely 
-to disso('latp mvsclf from bis Bcheme of t·axation of .incomes 8S he has 
p1'Op08&1' 111 the lower stages of incomes. I entirely dissociate ~  
~  his policy of taxing kerosene or similar othf'!' neceB88rieFl of hfe of 
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the poor, Ilnd l' agree with my friend here in .-.yi'llg. that Ulerely adctipg 
.a 20 per oem. ~~  rise will not bring good resultll-but 1 am not discussing 
that iOday. 

1 um saying this that the railway workers have got only 15 per cent. 
l' rise,iIl their wages, and the cost of living is 180 per. cent., 151 

..... per cent. and 145 per cent. and, therefore, ~  they are· Inob 
in a po.sitjon to l:r;I.aintaia themselves in. the way they.should. Do you want 
to tux these people more? Do you want to take away the little milk 
which wust be going into the stomaohs of their children? I have here 
with me the evidence before the Hau Committee, to which I would ask 
the HonourabJe the Finanoe Member to refer for a Juoment, and that wilt 
show him that worker after worker gett-ing Hs. 80, Rs. 100 and Rs.U() 
whom he wishes to bring under the new incollle-tax level s8ying-" I am not 
in debt, but my._brother sends me Rs. 25 a month. I have. petty d.-,te 
amounting to Rs. 20 or Rs. 25. My father-in-law ulso supports me b8C8N8e. 
my wife is his ~  daughter". Now here is a mlln wh,) is earning Us. 100 
whose father· in-Jaw lIUpports him Ilnd whost' brot.ber p.YIi. hiJ;u'. Us. ~. a 
month. 'I'hen another man t>uys "1 am IlIihamed, Sir, l.hat for D1Y· three 
children I only buy half 8 ~  of milk '. A third man s&ys--"1 am 
wearing a smaller piece of loin cloth; I have removed my daughter ~ 
.school". These are the people whom, you want to bring wit.bill the 
new iucome-tax level, though they were not within that level in 1940, 
when the price level was 114, and now it is 151! The }i'inance Member 
wants thll,t they shall pay Hs.· 40, ~ -. 50 or Hs. 30, otherwj_:Aa •. : budcet 
oCRlllwt be LI.IIu.lIced. Then at me other end he fiuds that the people'lI!I'ho 
ure plI.ying him Excess Profits 'I'ax deserve some sympathy. He has 
begun to discover that after the w¥ when thecOtt of ~ 
be tOn:,;iuered these people will be handicapped. I tell him they will 
not be huudicapped. InBtoead oltaxing the food 'of the pebrpeople-, I 
.ask my frit'nd to consider 8n alternative, because aftet all, what i. he 
.doing? Hto is tnxing the food of the people, he is taxing the food of their 
.children, their olothing? I put to him 8S an .. ltamBtift to $&x 'he fGiod 
of the. ri"her people. He knows that' in some of the hotels like the 
~  and the Grand and in several other big hotels all 0'" ,.the eounky 
-every year many lakha of dinners costing Rfi. 15, Re. 20 per head are 
served,-I ask my friend to tax those people Sa per cent. on their dinnen. 
Let hinl tax the dinner of these fashionable wasters, and I am sure he 
will get a goodly round sum out of the taxation of these rillh .emavllflllnt 
luxurious people, beC8Use I believe every year several crores of rupees 
are Rpent on thesecOAtly dinners all over the country 'by people who eat 
when they don't need such food, who eat ~  for the luxury of eRting 
who really waste mone.v on their food which they don't need. I beg of 
him to tax the food of these people who don't.· need . it aaci. save these 
bl'mble people; if you tax people getting below RB. 2,000, they will have·: 
to horrow to pay the tax; I therefore, beg of him to remove this income-
tax upto Rs. 2,000 level. The scheme is borrowed from . Pref.· Ksynell 
who suggested two years ago that certain inooDleR should not bep .. id but 
anticipaied by Govenament for war purpoaes and repaid after the war. ,My 
friend fOl'RetM that England ill a country where the standard of living is 
never allowed to fall. There the lIalariea earrv a eertain element ~  
in addition to a fair minimuni standard. B'eM a lltanaard of,li.Iqfor 
8() per c..ut. of the people does not exist. ThArefore, the adoption of tbtl 
~  of Professor K8yDe1l will not do, and I hopet.bat the OblJellsion he: 
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11:- got, that there ~ a ~  ~ power b?ing wasted by the, majo-
rity of the people will hI; given up. It IS a. delusion, and he has developed; 
it almost to the point of a fetish. I beg of him to drop it,. 

Then, Sir, there are one or two points about the: Reserve Bank and 
the Rt'patriatiou which 1 wish to oomment upon. My friend has told us 
what a beneficent thing this repatriation scheme hu been, to India. He· 
has. me.nti?ned st:'veraJ of the advantages. Extinotion of foreign debt, 
savmg In mterest chargeR to foreigners and the reduotion of 0. strain on; 
the exchange will now be. much less. I tell him that ali these good 
results ,could have been achieved and must be aohieved witboutimrurring' 
a heavy burden on revenue. 

'lir. I'reIldlDt (The Honourable Sir Abdur Rahim): The Honourabie 
Meiilber has got two minutes more. ' 

•. lam"Nlu •• IhIlta: And as long all these results are not fully 
b(·hicved, I shall"continue to protest that the people of this country were 
beil1g mulcted out 01 the 85 crores of rupeetl BS a result of the repatl'icltion· 
aoheme,:..-I have not' yet studied the figures ot! the new repatri!l'tion. 
'lnd, therefore, I don't wish to make any comment---'but I wllnt to tell 
him . 

• ,;Prllldent (The Honourable Sir Abdur Rahim): The Honourable· 
Member's time is up. 

e'.1". 1.1DJIIdu K. KtIlV.: May I say (jnly a few more -thingR briefly?' 

.... PrtaIdeDt (The' Honourable Sir Abdur Rahim): You ('an conclude· 
in one B8Dtence. ram afraid I cannot allow anymore time. 

lIr.l&DIDadu •• ' Ilehta: I will finish in one or two sentences. 

Mr. Jlrllldellt (The Honourable Sir AbdUl Rahim): I cannot allow him' 
nnv more time. The sa.me time limit applies to aU Members alike. I, 
cannot ~ W him any more time. 

,Mr. lllDDidu K. Jh1ata: I will wind lip, 
" 

Mr. PreIIdIat (The Honourablr Sir Abdur Rahim): If the winding-
takes timE', 1 cannot allow an;V more time. 

1Ir. l&mD"'1I •• Jleht&: Then I 88y that these RuppoRed R R .R~ R  
have aaerued to the coun{.ry at a very ruinous cost. 

".JIub •• m,td •• 1IIDUl (Patna and Chota Nagpur cum Orissa:' 
Muhlnnmadan): Sir, the presentation of Budget in any country is .. 
matter of very great eoneem to the taxpayers and, partioularly, in thi&o 
country . where: even the theory of "no 1;aution without representation, 
does not hold good. In this country we have no control over tbeOtlntnl 
Bdminiltration l-.i the ~  :and the Budget is 1JI'M8lited to • House· 
whioh 'caD neit1aer, modi" the' terms, nor can the people's represent .. 
ti't'8 change the metbad of taxation c. the flgures jf they w8ll6ed to. W .. ' 
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can only convey to the House the feelings of t.he people we represent. 
We can only make our suggestions and teU the Bouse how we feel about 
'the' budget p1'Opodals but we bave no ~ ~ ~  the ~  
the Finance Member to accept our suggestions which we make In -good 
faith. The constitutional position being what it is, I shall attempt to 
review the Budget in as brief a manner as I can within the time ~ 
to me. 

Sir, I certainly feel that the Honourable the Finance Member ~  
the credit for presenting a little satisfaotory Budget at a .,ery ditlicult 
time. That I must confess, and I am glad he has tried his level bellfi 
to tax the people to the minimum extent possible as out of ~  of. 47 
crores he is raising ~ crores only by tuxation and balance he 18 meetIDg 
by loan. We are discussing the Budget under the shadow of greal' 
dangers hovering over the world, and. particularly, over this country. 
'l'he defence of a country is always of plu'amount consideration, and at 
such times we eannot grudge any particular sacrifice. any panicu}a!' taxa-
tion that we may be called upon to bear. 188 crores are provided in T,he 

~ for our defence,-probably it isa low figure,-I think 'Ne ought 
to be prepared to oontribute even a higher sum if Bnd when contingency 
arose. 

I understand from the budget speech of the Honourable the Finance 
Member that he expe<:ltll a contribution of Rs. 400 crores from His 
Majesty's Government in the matter of war expenditure, but with tbe 
coloss8l1 expense that we have to undergo under the modern system of 
warfare I do not know whE>ther that contrihution' will be/llufficient .. What 
I want to impress on the House ill that we do not grudge any expenditure 
which we have got to do for the successful prosecution of the war, and 
as such. I do not want to criticise that aspeet of the budget proposal at 
all; hut I would say something about the incidence of taxation. which 
will fall on the shoulders of the people. It has been the policy every-
where that eRort is made by the exchequer to see that the incidtlnce, of 
taxation does not fa1l1 on t.he shoulders of the poorer section, but this has 
not been possible for the Finance Member here and his proposals are 
t.o tax the poor most. In the matter of direct taxation, most of the 
Members have ~  this point- that we do not look with favour the 
idea of taxing people who have got in('omes lower than Rs. 2,000. The 
redu('tion of the minimum would be B hardship as the incidence of taxa-
tion will fall on shoulders which would not be ablE! to bear it, or at lea8t 
in comparison, we find thnt those who can aRord to pay more ea8ily 
have been left out. A time may come ",hen half the entire assets of an 
individual may have to be given up for the Stlite to meet contingencies of 
WRl'. When we are expect-ed to lose everything that we have, thea we 
do not. ~  ~  if we . ~  ~ give up half of our belongings, but, 
as I saId, even lD thoHe con.btlons It should be the effort of every Finance 
Member to see that the incidenee of taxation does not fall on the weaker 
shoulders alone. But, unfortunately, the impression in the ininds of the 
representatives of the people is that the Honourable Member has not 
kept that point in view. He haa been liberal towards the rjch people 
who have been fiIf:nld- : with Excess Profits and Super Taxes, and he baa 
tried to )let-in now those people who ~  aftord to pay at thiII lD9JOent 
lfithout.hFdship. 10 the DJatfler ~ indirect taxatioB. kel'08en6 b.' ...... 

~ ~ bY. ~ H;onoursblefriend, lIr. Jamnadas Mehta', and ,he"has: 
said that the incidenCf' of indirect taxation in this case will fall upon 

o 
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the poorer section of t.hepeople.. 1 quite appreciate the idea of lnylng 
a higher tax on I-etrol. I would have been glad to hear that the rate 
has been ~  for Super·tax and Excess Profits 'fax. It is !Jot 11 
question of the individual, it may be that thue may come when Inlay 
be in that list myself but I feel as a representative of the peoptl aDd 1 
must bring the vil:W point of the people to the notice of the House that 
hill proposals art! . . • . 

Kr. Pr8llden' (The ~  Sir Abdur Rahim): 'rhe Honourable 
Member may continue his speech: aiter lunch. '1'he ~  stands 
adjourned till half past two . 

. The ABSE:illbly then adjourned for Lunch till Half 11ast Two ot the 
Clock. 

~ Assembly re·assembled after LUllch at Half PaBt T'Yo .of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chilli'. 

111'. lIahammad Bauman: Sir, I was Buying that by lowering the limit 
of income-tax qualification, the incidence of tuxation will fall on COlll-
paratively poorer section and this hardship wiJI create discontent iU: the 
minds of those people who will riot have any opportunities and . cir-
cumstances to make a strong propaganda whil'h the t,axpayers of Super-
tax and the Excess Profits Tax have been able to do und who arl, ~  
trying to impress the Honouruble the Finance Melllber tnat they were 
very inuch hard hit. The Honourable the }<'inance Member will remember 
his own remarks which he made only a few days ago. in reply t.o the 
Resolution of my friend, Sir Abdul HaUm Ohuzn6vi, regarding incc,me· 
tax. I further stated that the indirect taxation on kerosene oil will 
incidentallyfahl on the shoulders of the still poorer section and ')n people 
in the villages. As kerosene oil is not all article of luxury but ,)f absolute 

~  it should be seriously considered by ·the Honourable Member 
whether it would be in the interests of the country if the burden is 
shouldered by a very poor section of the people in this country. 

As regards the. ali-round 20 per cent. WL'l'eaSe on the import duty. 
personally, I am in fllvour of it although my Honourable friends, Dr. 
Sir Z:uuddiJl Ahmad Rnd Mr. Jamnadas Mehta, have opposed tne same. 
M;olley has \0 be found from somewhere and such a tax is quite in the 
fitness of the circumstances, but there is one danger which I may point 
out to the House. On the one hand, Government would not he able to 
get that Bmount of money which they prohably think they will be able 
to collect by their calculations, becBuse the chanC'es of import Bore very 
limited and the channels. lue choked everywhere. On the other hand, 
it will give an opportunity to the stockists to increase' the;l' prioea 
suddenly Gn the plea that 1m all-round 20 per cent. import duty hd8 been 
increased. If iiome effort is made to restrict the increase in the prices 
of the stockists and the dealers on this plea and, thereby, putting the 
general public to a tramendoUB diJJicult.r, personally I would not object 
to this ali-round 20 per cent. increase in the import duties. 

Now, Bir, another subject is tliat 'Of industry to ~  my ltonourable 
friends, the Deputy President 8l)d"Efl!' Henry Gidney,· h,ave made 
references.' 1 ito not ·want 'fo dilate on ~  is a 'subject 

, ," , . .,.. .'/ . 
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on which we can talk and taik for days together. I bave got neither. the 
time nor I desire to di80U5S', it. 1 uwst; say, one thing as my friW14.. 
Sir HeIll')' :Gidney. pointed out, that there has' been an irnpression iLl the 
minds of the people here that, England hlas not given any impetus to, the 
industry of India because shewnnted to maintain her commeroial exploi-
tation of this 'COuntry all along; , That, impreslion should be removed by 
granting lubsidios :to such industries at least which are ,nllied with the 
productioll of ,,'ar materi8lls. Such efforts should be made as will c.:mvinoe 
the peop:e that the Goverrlment is sin\1ere and hon8stin giving ~  
toO the industrial development of this country at least at this stagt:!. For 
that, ways and means should be found out I do not want to suggest any-
thing at this Illoment, but the Honourable the ~  Memher ('un have 
suggestions from the Members of the House at sOllie other times. He 
has already received many suggestions from us during the last few years 
and he can act upon them if he likes. 

Now, Sir, the Honournbll." Memller may say that I have triAd, to 
criticise his policy of taxat.ion so far 8S income-tax and kerosene uil are 
concerned. He may further say that money has got to be found· and 
something has got to be done. Some Honourable Members have suggest-
ed-and I Rgree VTith them-that in the matter of income· talC money ba\1I 
to be found only from the higher section of the people, who -earn l .. rg,. 
sums of money and who are the only persons to whom the question of 
compulsory savings cun appeal. The quest,jon of eompulsory savinga 
cannot appeal to "hose who do not know what >lRvingl! means. In Iudia 
a mnn who is getting !ls. 100 or RIl. 200 a month with .. family Md 
socilll ohligations can hardly think of any Hovinga at all •. partiC'tllarly at 
this time, when the prices have gOlle up by pilmething like I'iO ~  cant. 
all round. Dr. Sir ZiaucWin Ahmad has pointed out, that this fact sho.dd 
not at ail impress the Honourable Member that the purchasing power of 
the peop!e of this country has gone up also. The shooting up d priceA 
has more or leRs reRtricted the purchasinll {lOwer of the ('oulltry rather 
than increased it. AIt,hough the Honourable Member believes in camp,,1-
sory savings, yet he has not ma({e any suggestions regarding tibe out. 
in the salaries of high officials. 

On this side .)f the House we have been streslling for so many ~ 
about the euts in the salaries of higher otlioials, people who arC;! tlro.wing 
Rs. 500 and more. It would have been quite modest if the suggestion 
were given by the Honourable Member himself that there should be a cu' 
of ten per cent. in the salary of those who are getting Us. 500 to !ls. 1.000. 
15 per cent. in the case of those who are getting HI6. 1,0UO to 2,OUO and 
20 per cent. in ~ ('.ase of those who are getting above Hs. 2,000 IWd over. 
The Honourable Members of the Executive Council hava ~  a nolJl(· 
example by reduotion in their own salaries. They have waited quit.e long 
for a voluntary offer of cut from the other sedion of I,heir employees and 
I think it is high time that they should achievo this object by Dleans 
of legislation. If the Honourable Member can do this, he will be able 
to effect some lJavings which he wiU be uble to utiliSe profitably in theae 
days of crisis under ~  conditiona. 

l 

Another matter which I wouJd like to luggest is this that iD the'matMr 
of the.excise duty one item baa been left out. I do not' kDow,..1Fhetbu 
its po88ibilities have been explored ~ Q,Ot. DOl' am 1 in a position to make 
My oalculatiGlll of t.he amount which· it will bring to the Government of 

0;4 
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India. It is the question of levying some excise duty on ~ . It is 
one of those commodities which has been in frequent use in ,this countr;J 
for quite a long time and, pal·ticularly, at the present' time when iron ia 
not available and which is being replaced by ~ in the construction 
of buildings in this country. I think th",t would be Ito very good S\1gg68-
tiOD. It is for the Goverument of India to find out its possibilities and 
what amount they can get out of it. By taxing these things they can 
probably give relief to the poor people and if my proposals are accepted 
financial aspect of the budget will be complete without taxing the poor. 

Now, Sir, as I said in the earlier part of my speech that so far as the 
successful prosecution of the war is concerned, we are prepare-a to ~  
any sacrifice and bveryone of us ought to be prepared to make sny kind 
of sacrifice provided we are associated with it as partners. We WAnt a 
definite assurance from the Government and the Honourable Member that 
they have made all possible arrangement.s to see that we win thii! war 
irrespective of the fact that t,herc IS a landing in this country hy the 
Japanese or the Germans. We should be able to meet any invader and 
we should have all modern equipment to face those powers. For t.hat 
purpose whatever finan<.'es ure required, whatever sacrifices may be neces-
sary, I aHure the House t,hat so far as our people are concerned, we 
would be quite prepared to take that burden with all pleasure on our 
shoulders provided we are given a real power in the administration of 
the country and t.he proseeution of this war as well. Let it be our war 
and we will fight it. With these few words I take my seat. 

Mr. T. Ohapman-llortlmer (Bengal; Europeon): Sir, when during the 
course of yesterday, I studied the Budget speeah of the Honourable the 
Finance Member and the Explanatory Memorandum. I was very much 
.truck by four main features of his proposals. The first is. the amazing 
financial strength of this country, after 2. yearf of war. The total debt 
of India, external and internal in 1937.38 was 1197'16 crores; in 1941-42, 
it was 1209'20 crores, an addition of only 12'04 crores, after 2. years of 
the most tremendous struggle and the most tremendous war effort on 
t.he part of India. But, if we compare the figures for the coming year, 
the position still remains as strong 8S it would appear from these figures; 
because we find that at the end of the finauc'ial year, 1942-48, the addi-
tion to the total' debt of India would be only Romewhere in the neighbour-
hood of 80'27 crores. Sir, I cannot help feeling that that is one of the 
most striking features of this Budget and one to which everyone of us, 
inside this House and outside, should give ~ .  consideration and also, 
if I may say so, very great credit to the Honourable the Finance Member ' 
and to his predecessor for the careful way in which thl'se two men have 
handled our financial affairs through a very difficult and critical period. 

Sir, it is not only when we look at the total debt that we see how 
striking our position is. We find that at Lhe end of March, U.l48, the 
sterling debt is estimated to equal 118' 52 crores; of which 86 crores 
equalJ the capit.al portion of annuities create,l in purchase of railways 
I.md 66'00 crom, the outstanding debt.. In addition, during the com-
ing year, the net amount of retlund by the t:lecretar.y Jof State is DO less 
a figure than £164 million and that is .ter taking into a.eoount the pur-
ohue of two n.ilways, and after paying off ~ remainder of \he loans 
which ~ to be repaid in the coming year. These are the most striking 
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figures and I would suggest that this aspeot of India', financial position 
at this' time· is one that cieeervesour careful consideration and as I have 
said· memspraiseon the part C)f, those who are responsible for it. 

Now, Sir, the second feature about this Budget that strikes me i. 
the enormous 'amount to be' ped to the Provinces. This is far in 
excess of anything that was contemplated ~  Sir Otto Niemeyer 
made his investigations and raises a number of important problems. We 
are all very glad that the Provinces at this time should be helped to thie 
large extent, more pat:ticularly as, from the., nature of the case, their 
revenues are somewhat less elastic than those of the Centre. At the 
same time, it should also be a warning to certain Provtincial Govern-
ments not to embark, at a moment when so tJ) say windfalls are coming 
their way, upon unnecessary and extravagtlut eJqlenditure. This per-
haps has particular reference to my own Pi'ovince of Bengal because 
though the profits of jute tax go largely to Bengal, it will be seen from 
the Explanatory Memorandum that the Honourable the Finance Mem-
ber is budgetting for a smaller amount to be paid under that head to the 
Province and it is quoite possible that the war situation, as it develops, 
may create a situation in which the jute tax proceeds are even lower 
than. he anticipates. There is also the question of the Civil Defence ex-

~  but I shall not go into that today as it is a subject of a cut 
motIOn. later on. 

The third aspect of this Budget statement wh!ich has impressed me 
\B the defence expenditure. Our Army today is possibly well over a 
million as opposed to a peace time strength of only two lakhs; but the 
expenditure by India on her Army is only ~  three times what her 
normal peace time expenditure would be, Yet all our cavalry has been 
mechanised, our Navy is growing and our Air Force is growing. That 
has only been possible because or the tremendous contribution made by 
His Majesty's Govemment-2AlO crores this year and 400 crores in the 
coming financial year. It is also due in part to the wise conservation of 
our resources. But not only is His Majesty's Government contributnng 
money, they are also contributing aeroplanes, tanks and all kinds of 
equipment, It has been asked, why have the Government of India not 
done a great deal more to re-equip, on modern lines, the Indian Army? 
Well, Sir, those of us who have listened to the army debates in this 
House, and to the great opposition the Congress showed towards any 
expenditure on the Army, know one reason why that has not been pos-
sible. We heard criticism-mostly of a carping kind·-of the expenditure 
under the defanoe head of the Government of India. But apart from 
that, if we consider the case of France, with hel huge Maginot line and 
her, great army and enormous ex.penditure in prewar days on defence and 
eqmpme':lt that proved useless in modem war, there is a very great deal 
to be said for the polley of His Majesty's Gt.vernment and the Govern-
~~ . of India-quite apart, I mean from the fact that they have been 

cntl(l'Ised wherever they spent anything on the defence services. 
The fourth feature of this Budget to which I should like to draw the 

attention of the House is the remarks that bave fallen from ,the Honour-
able the Finance Member DB. the subject of India'. war p1'(1Ciao;ion: 
clothing factories, ten times; leather goods, 30 times; maDY ." ob8,mi-
cala; many new industrial projects. In this connection, I should like 
to say ~  quitt. apart from the fact that many industrialists inlhia 
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country have come forward and put, 'their, best into tdle w&r eftOrt to 
increase production, His Majesty's Govemmellt ha!Ve also plaJdd a part. 
They.have paid for the whole of ~ ~. involve4 in many 
cases where these n!,\w factories' and ;mills aQd so ~  to ne put up. 
So that in that direction also they have been playing ~ part and the 
Honourable the Finance Member by contributing large Bums of money 
for the training of persOnnel botb military and civil has been playing his 
port. So that he ('an suy wit,h justice that "on 0 broad front '0 great ad· 
vance has been made' in India's industrial development". ~  are told 
day in and day out in the press that nothing ill being done 1lnd ~ a. 
great deal more could be done. I would '1uggest to Honourable Mem-
bers that 0 great deal of that propaganda is cit,her ignorant or misinform-
ed or deliberately mischievous,-deloiberately done to .create' .the impres-
sion that' something could have been ,doQe which has not been done. To 
say :that England ill standing in the way 'of lnqia at this time and pre-
vElnting her industries being developed on a war basis is absolutely false, 
and I challenge ony one in this House to Imy other .... "ise. 

Sir, in correlueion I should just like to say a few words about the 
mobilisation ~ credit. We have heard a most interesting and well-
informed speech from my Honourable friend from Bombay, Mr. Jamna-
das Mehta. He has told us some very telling facts and Jlut his ease with 
grellt skill. But I venture to suggest that in one point at least he was 
not ~  correct. He seemed to suggest t,hat the Finance Memher is 
seeking to tax the 80 per cent. of the POOf in this country. Sir, if ever 
there was a budget that laid the heaviest burden on the rich, this present 
budget is such a budget. It has not laid:J. l.urden on the .poor at all. 
Of course, they have to pny too; hut the Finr:nce Member ha.s tried his 
best to arrllnge hill taxation proposals in such a way that the' poor shall 
be hurt as little as possible. He has too made it possible for those 
whose incomes range frolll Us. 1,000 to Rs. 2,000 and even up to Rs. 6,000 
to save money, Rnd not just feel that they are paying over taxation to 
Government. He has also taken very important, steps, indeed, that we 
in these Benches hQpe will lead to that mobilisation qf credit which he 
Bnd the country 80 urgently require at this time. I refer of course to 
points dealt with by my Leader ~  morning and I shall not, therefore. 
toke ~  time of the House by repeating whut he has said about the 
Excess Profits Tux and income·tax proposals.' I should just like to say 
this: that there is really what we might call B tug-of·war ~  on hetween 
those who Ilfe seeking to achieve higher movey rates; to increase the 
demand for an increasingly diminishing ~  of available materials, 
and infhltion. That is one side. The other slde is the policy of Gov-
ernment,-low money rates to foster sound trading; cont,rolled demand of 
available supplies by checking the ~  ot ava.ilable funds in the 
country that would seek an outlet in pushinlJ up the price of these res-
tricted supplies; and that industry should stand on its own legs and not 
stand, as it were,  on the heads and shoulders 01 the poor in this country. 

Sir, I support the budget proposals. 

MI. LrJchIDd . ~ (Sind: Non;.Mubommal:fan Rural): Sir, I 
find it rather difticult to ofter my remarks on {,htl budget. ,No doubt the 
Finance Men1be1' has bestowed much 'labOur Rnd thouaht' to this budget. 
but' ill my opinion 'it is Dot an ordinary firianeialbUdget 'but ab\M)lutely 



In 

a war budget. There is no doubt that at thi:; time tbeco ... tt, should 
not 'grudge any expenditure on defence but we have no hand in that (lX-
penditure. The portfolio is not in the hands of any Indian and we &Nj 
kept in the dark as to what is happening ~  war dorts. There are. 
two :dangers ill the oountry DOw.-<me from' outa,ide agp"88laion and the 
other from internal, doisturbance. My HODOurable friend, Sir Ziauddin, 
said that Government should pay greater attention to internal peace. 
As ,regards external . ~  we do not know much "about the actual 
urrangementB made: We are told that adequate arrangements have been 
mude and we have to \iIHieve that. But as regnrds internal peace I DlUst 
say that Government have not made sufficient and adeqUate ~ 
ments to maintain ~  order.' ,  ' 

We find that ] 38 croreB are being 'Bpent fur defence purposes; for 
money on internal security also we will have to approach the ~ 

Mewber. 1 can assure him that in the province" the police foroe iB not. 
~  at llll to cope with possible internal disturbances. The Pro-
vincial Governments say they have not got Buflicient funds to increaBe the 
police force; and, it is, therefore, the duty 01 the Central Government 
to help them with funds for this purpose. I can Bay about Sind that 
disturballce has already Btarted there. The Hur community who are 
the followers of the Pit of Paguro have been Ilctually going about ill a 
very desperate mood and committing many depredationY. The, Sinu 
Government is running on Bubsidies, and it iB necel18&rY that IDore sub-
BidieB should be given exclusively for thiB purpose. 

An Honourable Kember: Why do YOII not defend yourself? 

JIr. LalchaDd lfavalr&l: I will come to that. 

Therefore, the Finance Member Bhould lirat of all make provision fOIl 
increasing the police force in thiB country. I am aBked why we do DOt 
make Rny arrangeme.ntB ourselves. ~ point iB that ~ . trust or oaa-. 
fidence is placed upon UB. E.ven at' thIS ~ the CI':IO GuardB wbQ 
are being ul'pointed ure not gIven anYII.rDlli or rlteB ~  gIven.ny tram ... 
ing in theBe. And we are Btill told to stand on our own !egs, althougb 
there is the further reBtriction that we 'mullt do everythlDg under .the 
instructions of Government. Therefore, there is no BIlope for us to sta.nd 
on Gur own legB. Even the licenseB for arms which have been held ~  
reBponsible persons for yeara together are uow' being cancelled and new 
licenses aTe not given. Is that not want of confid£'nce? I am talking 
of Sind where licenBeB were given at the time of the riotB at Sukkur. 
Now many old licenses a.re cancelled and new lioenses are Dot being 
given. That iB how internal order iB to be protected, 

If 'We Bay anything on thiB budget, the reply iB "tbiB is war effort and 
3 you cannot Bay anything". 'rherefore, I do admit that .t this 
p.lI. time of danger we certainly 'have very little seope to ~ tha' 

188 crores should nt)t hM'e be.f'D "pent <'In the defence and 80 forth, 'but 
the country is in 8uch a mood that they eare mMe for ~  8fJ8inl' 
any. foreign aggreuioil aDd intemal lIecurity. My humble BVumiaeioll. 
therefore, is, that internal security Rhould be given and for that rutpoae 
the Honourable the }'inance Member should find mOlley to give to the 
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provinoes; I do find that to a certam extent more share of InooulS-
tax is being given to the provinces but that is not sufficient for this 
purpOae. Money Oll this should be spent in the same mann3f in which· 
money is being spent on the other defences of thEl country. 

Now, Sir, 188 crures of rupees have been shc>wn as the defencE" ex-
penditure. The point is this: Is 183 crores being spent exclusively on 
the protection of India or not? On many occasions when questions are 
put, it is said that what is being done for the British G ~  is to 
be paid for by the British Government. Of course, I take it) that it 
would be that way, but in the ~  war large sums of money were: spent 
on behalf of the British Government and then at the end of tlnl war 
there arose a dispute over it and matters were settled by arbitration. 
~  may not happen again. But. what I Rm at present saying is that 
thiS more expense is being incurred only because the boundaries of India 
have been extended up to Eden and other places on the pretext that. 
India is being saved thereby. I submit that that is wrong. Thllt expense 
should also be met by the British exchequer. 

80 far as the Budget is concerned, after this large ~ of 183 
crores. the Honow'able the .l<'illllllce Member has shown a deficit of 47 
crores. It is said that industries are being developed by helping in the 
war effort. We llllly take it that that is so, but my question it; tu what 
extent are those iudutltries being developed in the interest of Illdia and 
whether they would I:Iurvne after t.he Wilr is over? That is the point 
which 1 have raised even he fore aud 1 may suy that I am not yet Eatisfied 
about it. It .has been said here today ':.but big industries, sucb as the 
construction of aeroplanes, anti·aircrait guns, shipbuilding and mow!' cars, 
have not yet been set up in India even for the war. Now, apart from 
that, I want to know whether such industries-small or big-as are being 
established in India will survive after the war. In that. countlct,ion, I 
put a question in November, 1940, asking fOt· So statement showing the 
number and situation of new industries or workshop!:! created after the 
war either by Govel'llment or by private uoncerns, otherwise thfW for war 
purposes. By this question I wanted to know whether there lire such 
industries being developed ill India which will survive after the war. In 
reply to that a list was laid on the table of the ~  which is DOW in 
my hand. What do I find in this:) I fino that Gm'ernment seem tC) have 
helped and. OI'eated some public industries of a very minor ch9.recter but 
thet no subsidies have been given to private undertakings. I will read 
out a ~  items from t,his list which is available in the Lihrary and is 
also contained in the printed debntes:" About 62 public companies out of 
164 have been established in Bornbav nnd Karachi. Now we ~  see the 
individual items. To begin with, t'be vel'Y first industry that 1 find is 
surgioal manufacture. Th·e second iL with respect to a cotton mill at 
Chjttarunjan Avenue, Calcutta. Thf'D, further on it is either Chemicals 
or Press Printers, and some such small things as eleotric· ~  for all 
purposes-I do not know how far they are big or small--at 97, Clive 
Street, Calcutta. Then, I find Dairy and Poultrv farming and something 
about fisheries . . _ . . .. 



The Honourable SIr Jeremy It&IIman: Wa. it not the case that the 
Honourable ?t(ember's· question was in relation to industries not directly 
OQnnected with the war? 

Kr. t&1chand Xav&lr&t: I have got the question also with me. I.will 
read it to the Honourable Member. It W&'8 regarding' the number and 
situation of the new industries or workshops created after the war either 
by Government or private concerns otherwise than for war purpOlJes. NOli', 
my question is whether they will survive after the war. That is the point 
with which I am concerned. Of course, I know that for the purposes of 
defence, Government would not have been so negligent as not to do any-
thing in connection with the war. What I have said is that for the pur-
poses of the war bigger industries have not been established. Ths bigger 
industries have not been shown: only the smaller indu.tries and that too 
when they are only . ~ I am not conoerned with such temporary 
industries but whether t-hey can live afterwards. Therefore, ~  
should be given to see that they do not become bankrupt lifter the war but 
that we become fully self-sufficient. I will now come to the question of 
the budget itself .... 

Mr. Deputy Prelldent. (Mr. Akhil Chandra Datta): The Honourable 
Member has two minutes more. 

Kr. Lalcha.nd Xavalra1: In order to ~ the budget, we must see 
whether the wayt! and means adopted are wise or not. I would say that 
to charge inr.ome-t&x from persona who do not get more than lis. 2,000 
a year is cruel; and I would further say that the surcharge iml)osed on 
incomes above that level will also he a great hurden, flspeoially in these 
days when, as the Honourable the Finance Member himRelf has admitted, 
the position of the country is precarious. On this subiect I would also 
like to say that Income-tax Officers should give more facilities for the pur-
pose of recovering aF;sessments. Persons who so far remained in foreign 
countries have now come over here-they cannot pay any income-tax at 
E.1l nnd why should not facilities be given to them? I have received 
several tell'grmns from Sindhi merchants and others asking that their 
assessment should be suspended-they have left whatever property th"y 
had elsewhere and have come here; they are not going to have any earn.i.D& 
and still they will be asked to pay income-tax on incomes that they have 
lost; I hope, therefore, that every convenience will be given to them. 

:aao Sahib :1'. SWaraj (Nominated Non-Official): Mr. Deputy Preilident, 
it is easy to criticise the "peech of the Honourable the Finance MemhE·r by 
picking up 0 sentence here and on item thl.'re Rnd hurling it at him, ",;th 
probably no effect; but I find it difficult to withhold appreciation froIlI hhu 
for the budget hE> has presented to this House this year in the circUlD-
stances in which he is placed at present. . 

. In .the ~  pJace, he. is a ~  of " Government which after c'"ery-
thing IS said and done, JR8ubordinate to another government which itself 
.at ~  present .moment is making great efforts to find its feet and to get on 
level ~  with. t:be forces of aggression. In fact; he is"unfortunately 
placed 10 the position of one who has got to pay for the tWle. wbit!h IODI. 
O.DB .else ~ . In the second plRee, he is occupying the rstlponsible lJOli-
tlOD of ] mance ;Member of the Govenllnent of India at a time ,,'hen India 
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is, as nev' .. :lr before, ~  with a situation which is so confused Bsit 
ill today. She is involved in perhaps one of the biggest world wars, and 
it is an occasion for most Finance Members to fall illto the temptation of 
producing fanciful budgets on the ground of war aria sacd.Mes. But' the 
:FinaTirc l\fPlllher has tried to take realities into account and has not faller:. 
(I prey to that kind of temptation. So, I feel· that really. speaking he 
deserve!:! the congratulations of this House on presenting what I ~  

to be u very sober and steady budget in a time of crisis like thilil. In fact, 
as has been pointe<i out. by my Honourable friend, Mr. Chapman-Mortimer, 
it is char;reterised by very many good features. 

What. struck me reallv as one of its best featnres was that it is ~  on 
n scient.ific basis, and ~  that it errs more on the side of caution. How-
ever, we ought to be grateful to the Finance Member that he has been able 
t,o present a budget of thi!l kind. I really want to draw the ~  of 
the Finance Member to one or two points which struck me as somewhat 
novel in this Budget. 

I have heen wondering whnt !lyst€m will he the best to finance a modern 
war: I have been ~  often to ~E  information on the point as to how, 
for ~  the AXIS powers nre able to finance t.heir war measures. In 

~ It may be of ~  ~  ~  us. if it is not com,idered l'ntTa, dig., to copy 
their methods, prOVided It I!I useful: In fact., In this war mnny things 
h/we ~  t,o be learnt, from our enemleR and I do not know if in t.he field of 
fina.nce the Financf' Member has got anything to lE'arn. However, I 
feel that it is a h11!!e tnF;k to finn nee a modem war rmd nt, a time likE' tliiR 
it iR but nat.urnl thnt thE' Finnn!'E' Member should go out. of the wo, nnd 
find nE'''' remedieR for ~ ~ revenuE'. Tt hnR heE'n pointed out, that the 
Finance Member waf; somewhat hnrd on the poor people and t.hat he did 
not take enough out of t,he rich. But it, must be borne in mind thnt thifl 
war if! a totnl war nnd every perFlon and any claRB of perRon in nny society 
mU!lt take his due share, and credit. mURt, be given to the Finance Memher 
for seeing that he so distrihllt.ed the burden of tnxntion that every one felt 
the impact of the wnr. He <lare not alienate industry at the ~  
moment. nor cnn he afford to displense labour. That is the present posi-
tkm. It is a difficult task for any humnn being to satisfv nIl persons. 
From that 'Point ·of view we CRn aCl111it the Honourable the Finance Mem-
ber of the charge that he is one-sided . 

. Again, from the point of view of industries, commerce nnd ~  

()lle ~  to !'lee thnt t.here ng-ain thE' hurden if! equnlly d.iF;tributed. He"e 
1 find it is so difficult in a country like ours for any Fmance Member to 
adjust his finnnceR to satisfy all interests. In It war like this, where 
highly mechanised warfare tal{cs place, it is only countrietl which. arE' .011 
nn indul'1trial bl\'Sii! and which are ~  industrialiEled. that can easlly cope 
with war meMures. I personally feel that a country like ours ~. is 
mainly awicllltnrnl will find it ~  diflicult to cope ~  ,t.he ~ -

ments that BTe demanded of her in thIS present war. But It 11'1 gratIfymg' 
to not& that in spite of this great handioap, the Budget bas made provision 
for milking it ss effective as possible to meet the dangers that India is 
facing at -"the present moment. But I nm not going to enlarge on the 
8SpootS 0f the Budget so far 8S the 'war is coneerned. There are, howe"er, 
one or two things I am interested in knowing from the Honourable the 
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Finance Member-it is not so much as a matfler Of .'oritieism u· itiafor 
~ ~. infOl'mation. 
: ),' 'I I·-•  , 

First of 8l1.Ii.&out the Lease-Lend system. I reall,. do not know.--
not being well versed in the BTt or"8cience or ~  ean it. at 
finance.-I really do not know the financial implications of the Lease-Lend 
s:tstem;· and even at, the present moment I: am not ~  ~ ~ what 
benefit I!l.dia has eo far derived from the Lease-Lend system.. B.ut I 
personally fe(>l on reading a few sentences in the Budget that the ~.~ 
Lend system,hB'8 been introduced merely in place of .. system like the Cash 
and Carry bMis. It is because we cannot afford to pay cash that the 
Lease-Lend· system has been introduced. That is D;lY view. but it is 
thete that I cannot understand why-the Honourable the F.inance Member 
Rhotlld treat it as on cash basis. This is what he says at page 9 of his. 
Budget speech: 

"We have not yet been ~ -  ~ ~ ~ ~  ·.ktao_"of .. he preciH 
nature of the obligation that these LeaB('·Lend facil,itiell Wlll UDJlC*! on ~ ~ G .~ 
mente making ulle of tham, and it ii, therefore. conSidered prudNlt ,fOIl' .the tllnl\belRg 
to budget antl account for tbe,_ atore8 ~  tbe ~ way. &II though. they ~ ~  
obtained by caab purchasea unt,l tbe preCIBe manner 1ft which the Lease·Lend hablhty 
will ultimately be liquidated. hecomes known,"· , 

I thought the Lease-Lend system was a substitute fQr cash purchases. ,"II 

and I ·pers'onnlly feel that if it was not, treated as cash purchaae it might go 
to-Telieve the burden of taxation or otherwise improve the financial position 
of India. Tn any case I am anxious about one thing. :nightly or wrong-
Jy. due to historical r'easons. India has hitherto been linked to the London 
sterling, I hope that this process of the introduction of the ~ .  

s,st,pm will not tran"fer India from what I might cali the 8ubjl:lction to .the 
sterling to the domiuation of the dollar. 

Then. t,htl sE'conu point is aboui the Rort of semi-compu!fmry national 
savings scheme that is introduced. which is Il feature of this Btldget. ,I 
round so far thnt muny spellkeJ'R who adverted to the t,ax on those who 
draw sl1ms between Rs. 1,000 and Rfl. 2,000 were harsh on the HODourabte 
the Finance Member, Probablv thev ov('rlooked t.he fnr,t t,hat. a'fter all, 
this tax is optionlll. Whatever peopJ; might ROY ahout, it, the fAct remnins 
that it cannot be sc:'ientifically questipned by any QrIe in spite of ~  

that my friend. Mr. Jamnadas Mehta. tried to Rhow that it does not ~  
the purchasing power ,of the people. There is no denying the fact .that 
the more money in the hands of the people. the greater is their purchasing 
power, hut a remedy miglit h8'Ve beep suggested to, the Honourablo. the 
Finance Member. At the same time you restrict the purchasing power of 
the people. the Govemmel}t ought tQ take CQ,re to see th",t more goods are 
produced !,nd placed at the disposal. of the. people. and that is where the 
RMeme Wlll be u"dul. ~ is no .\l8e in,. making the ~ of a miRerable 
peo;ple. more miserable by ~  ~  purchasin.gpower from them. 
What IS ~ U  needed to xeheve the ~  or the ~  of these ~  
people Will be to pro<luce wore and place it .ot th(>ir disposal. Ilurticularly 
In t,he matter of ~ . . There ougl;l.t to b,e intensive cultivation of food 
cr9ps. and a ~  mWit ~  ,be planned and adopted. ~  the, 
help of the ~  G ~ . " So also in the mat..tel'. of C1Rthin8. 
I,feel there Ol18ht ~ ~  ~~ . .  of . ~ cloth ~ ,ought. t9pe 

~  . by' ~  I,Ddmp ~ . ~ . might be the weu'k on whiQh 
~~  ak-e now' engaged In the ~ W 0* ~  textiles. for ~  lIl\pplieli. 
Jt JS the bounden duty of the Government to see t.hat the needaof· the civil 

• 
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population in the matter of clothing are satisfied by some liQheme,;, .nd 1 
would personally suggest the introduction of a standard t!pe of cloth to be 
available particularly to the poor people. 

. Then the third thing that I would suggest in order to escape ,frpm such 
rigours as the . ~  ~  this tax on ~  .poor pe?ple ~  imply i&-
what is called the extmctlOn or extermmation of what 18 known as the 
Black Market. There is no doubt about the fact that even today it is 
very difficult, whatever the system of priee control may be, it, is very 
difficult for thn ordinary man to get his things. In my own case, it was 
very difficult for me to get a bottle of medicine. bec81lse the moment, I 
went-I trm a knowing man-the shopkeeper said he had no medicine as 
he lllld to keep it ready for some one else. And my friend, the Honour-
able the Commerce Member, also knows t,hat quite recently in Madras we 
had what is called the Firewood riott!. The firewood merchants wo:uld not 
part with their ,firewood, because they wanted better prices in spite of the 
fact that there was price control in these directions. The Government. 
ought to take steps to relieve the poor man from whatever suffering he 

. might have to face from the imposition of this national savings scheme. 
I only hope that it will not be construed, that when a man, if he is not 
willing to pay his income-tax and he is forced to' save, it will not be 
construed by the unkind critics of the Government, that it is compelling 
faith out of the ordinary man in the credit oil the Government of India. I 
am really keen that, the Government should take immediate steps to see thnt 
these two things in which I am interested are done, namely, intensive food 
production and also the placing of greater material for clothing at the 

~  of the ordinary man. After all, Sir, even in these days of war, 
when armaments arc certainly necessary, when tanks and ships are im-
portant to defeat the forces of aggression, it cannot be said t,hat p.ny 
nation can live and win the war by armaments alone. What is more 
important is rood and clothing. With these words, I support the proposals 
in the Budget 

Kaulaua Zafar AU KhUl (East Central Punjab: Muhammadan): Sir, 
it is a trite saying that he who pays the piper calls for the tune. Now,; 
in our case this House of the elected representatives of India is t.he pay-
master, and it has the right of calling for t.he ,tune. But who calls for 
the tune? Sir Jeremy Baisman. Half of this House is empty, t.he other 
half of it feels that however loud its harangues, nobody would lillien to it. 
I wish, at this ~  hour when the whole world is being shaken by 
nerve racking incidents. the Budget should have been presented before a 
House which was luJl,\' responsible to the people of this country, but, 
unfortunately, it is not. They say that in another couple of days time 
England is going to make a historic decision and that that decisiol' will 
affect the mentality of the people of. India. Whether it proveg to be " 
mere eyewash _ or whether it will be something in the nature of transfer-
ring real powei8 to the people of India I do not know. Vol e will come to 
know in a few days' time. But for all that, I wish that this budget, 
which is a war budget and which must be discussed in the light of the 
events happening in the East and the West-I wish this budget hed been 
presented be!ore a fully representative Ilouse. ' . 

• 



THB GENBBAL BUDGBT-"GBNBL\L· DISCUSSION -Sir, the second paragraph of the Honourable the FmanoeM.ember's 
speech deals with t·he question which has been analysed very scieuiifioaUy 
by my Honourable friend, Dr. Sir Ziauddin. The Honourable tho E'manoe 
Member soorDa to t.hink that the purchasing power of those who buy the 
goods has proportionately risen. It is ;:ertaiuly not a fact. Who are the 
consumers? That is the question which ought to be answered. Are ~ 
consumers not the millions of peasants and labourer. in Uiis count·ry, 
the million of the ministerial staB Rnd GovernmElllt servants? Are they 
not the consumers? Has their purchasing power risen? Beforeihis war, 
wheat could be had at 20 seers to the rupee, but now we cannot. have 
even ,at eight seers to the rupee. But has the pay of the clerk ~  buy. 
the wheat risen proportionately? The pay of Sir Jeremy Raisman was 
Rs. 6,500, it came down to Rs. 5,600. (Interruption.) Has his purChas-
ing power risen? No. 

Lleut.-Oolonel Sir Hemy Gluey: It is not Rs. 5,500, it is Rs. 6,600 
per mensem. 

Kaulana Zafar .All Khan: Then I CODle down to the clerical atat!. 
I hope the Honourable tbe Railway Member will permit me to I)I')int out 
that, though the surplus was Us. 30 ()rores in the case of the flllilways, 
did any single pie go towards raising the purchasing p.ower 01 the clerical 
staff and of the railway guards? Poor fellows 1 'rhey are getting Hs. 60 
or 70 or Rs. 30 or 40 a month. The salary remains the same, but prices 
go up. The consuming power of the Govemment has certaillly risen 
steadily but not the consuming power of the opeRRBot of the Punjab-.I 
am speaking of the Punjab from which province I come. Three crores of 
men there are, mostly tillers of soil, not big Tiwanaa Bnd Noons, who 
have thousands and thousands of acres of land, but poor peasants who, 
on the average, do not possess more than five acres. What is their pur-
chasing powE'r? They are living a hand to mouth existence. the.>, cannot 
keep their body and Floul together. The Deputy Commie9ioner comes anti 
says, pay towards the war fund. The peRSant has already paid abiant& 
!lnd revenue, but he has to pay at the rate of Rs. 10 per raildar, Rs. f) 
a BafedpoBh, Rs. 3 per lamllardar Bnd two annas for every member of 
the houaehold. Where is all that to come from? 

What is the average income of the people of India? Not more than 
Rs. 6 a month, even after the report of Dadabbai Naoroji, the great 
congressman. The miserable economic condition of the people. has to be 
remembered in this connection. Government has the 'purcbasmg power, 
certainly they are the greatest consumers. For instance, they can buy 
wheat at Rs. 4-6-0 a maund, they can buy thousand... ancl thousands of 
maunds of wheat and export them to Persia and there, they m8Y sell 
at Rs. 8 or Hs. 10 per maund. What can prevent them? Itgoea on. 
Wheat is exported to other parts of the continent ~  Asia .. bere ·the 
position of the Britiah Government, 80 far a8 the war is concell1ed, is 
a little safe. Between Libya and Afghanistan where at least 800,000 of 
Indian soldiers are posted, the position is a bit 88fe, but how 1008 it 
will remain safe nobody can say, because impossible things lire happening 
at thepre8ent moment. Towards the East our flank bas been l'ncovereci. 
The fan of Singapore WBa a terrible blow to the BritDh Empire. After 
the going of Malaya and after the going of Burma-half of it has already 
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gone-what guarantee is there that events ~  not occur in the. West 
which wouJd place India in II jeopardy? Here comes ~ question of 
tanks, of aeroplanes, Ilnd other mechanised paraphernahu. of the war 
Supposing the enemy captures the Suez Canal what happens? It melWS 
that India will have to fight this war single-handed. The eyes of tIDe 
Britisherswere shut 80 far. They did not see. A long view of1;.his war 
would tell them that, ultimately, the fate of the British Empire£hallbe 
decided in J ndia and so India must be self-sufficient. Sometliing" ~ 
fore, must be done as regards arms and ammunition and fCilodstds; 
Money must be immediately invested in the building of &hips, "tanks ·and 
aeroplanes, in the manufacture of ammunitions and sheUs, becal:l8e with-
out thenl you are nowhere. we are nowhere. We had no aeropianes in 
Malaya und we had no mechanised forces, and what was thl5 result? 
Remember the same fute can befall India if you do not open your eyes. 

So, this budget is a war budget Rnd must be looked upon and dis-
cussed in the light of these things that I am telling you now. Rs. 45 
crores is the deficit :Frolll 17 crores it has gone up to 45 crores. Now, 
on the face of it, if you have spent Hs. 133 crores on war, a deficit of 
:Rs. 45 crores is not much. Mv Honourable friend, Mr l.alchand 
Na'Valrai, said thnt Us. 100 crores is being contributed by the British 
Government towards the expenses of India. Is not that true? England 
and India have thus contributed altogether about 533 crores, but that is 
not enough. We will have to find more money. Where is that money 
to corne from? We were told that we were fighting the battle 0f India. 
We were also told that India is for Indians just as Japan says thd Asia is 
for Asiatics. We slly that India is for Indians and if we Ilre assured on 
that point, 1 think even this poor country could contribute a thousand 
crores and deal in astronomical figures just us America is doing. We 
can do it. We have got catpitalista. 

The Honourable Sir .Tenm, Jl.aiaman: You have got Dr. Sir Ziauddin 
Ahmad who can deal in astronomical figures. 

Kaul&D& Zafar AU Khan: ,The Honourflble the Finance Member SaYR 
that the purchasing 'power of the people has gone up. The fact of the 
matter is thllt t,he purchasing power of the cllpitalists, the ccntractors 
and the Government has gone up. The Jlurchasing power of the ordinary 
man in the street has not gone up. The purchasing power of the clerical 
staff of the Government of India has not. gone up. 'fhe salary ~  
the snme and the prices of commodities have gone up by 51 per cenc. 

.alor .SWab SIr Ahmad l{awaz ][han (Nominated Non.Official): 
What is your ~  to remedy it? 

K&Ul&Da ZafU' AU Khan: Tax all the Nawahs and Rr..jas ann Rll the 
capitalists. But. the Finance Member is going to levy the income-tax on 
the poor man who is earning from Rs. 1,000 to RI. 2,000 a year. I think 
he ahouldreconaider his decision. I hope he will not lay himself open 
to the ·criticism that because the COllgreliB is. not here and b8l3ause the 
Muslim Leaguers' Benches are half empty and because these Benches are 
balf-hearted, he CaB oarry things wjth a high hand. So, I. ask -Sir Jeremy 
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Baisma.n in the name of India und in th; name of everything ,that iii 
just and realonable that when the deficit of 45 crlJte8 is to be Dlet it 
should be met by borrowing money from America. Why do you add ~ 
the financial ,burden of poor peopJe, wit,h small means by saddling ~  
with an additional tax of 12 crores. Why are you for ~ . ~  
the tl\tes of 'postage from five pice to six pice? That wiU not do you 
much good. That is only a flea-bih:. Whe.n you can boll'oW 1St; crore. 
of rupees and when your borrowing \lapacit.y is unlimited, why not borrow 
another 12 crores of rupees. Do away with these 12 crores of rUl'ues a,1?d 
you will ,be doing a great service to the people of India and wt: will be 
grateful to you. 

I do not wish to say anything more. I hope you will earn our g.-atitude 
by reconsidering your decisions and doing away with the 12 crores of 
rupees and borrowing it from America. 

lIaJor lIawab Sir Ahmad lIawas Khan: Sir, I rise to cc.ngratulate the 
Honourable the Finunce Member for the, chief and importRnt ft'ature of 
this year's budget, lIamely, that it does not affect the poor man's pocket. 
At such a criticul tlTue it is very difficult to prepare such a budget that 
everyone should welcome it. It has been never the fate of any Finance 
Member ever since I have been ill this House that the budget pas beeu 
pussed without any criticism nor has it happened in any other country. 
The chief feature of the budget which makes the masses and tho ~  
equally ~  to the Finance Member is that it does not affect badly 
the poor man'R pocket. If we look at the budget calmly, coolly cnd 
impBrtially we will see that in the present circumsj;ances it caD be called 
a well·balanced budget. No man has been able to suggest' a better budget 
than that. It is easy and it has always 'been the fate of every budget 
to be criticised. There is nothing new in what we are hearing today. 
'l'he Finance Member, in my opinion, has done a great service to the 
Oovernment and to the cla8ses and the masses of Indio. by avoiding 80 
far a8 lay in his power to touch the pocket of the poor man. 'Every 
Government tries to make the masses and the classes contented. Many 
members will criticise the budget and will bring forward. suggestions for 
various improvements and many members wiIl praise it from different 
points of view. But the chief feature· of it is that it has not touched the 
poor man's 'pocket. This point should not be overlooked and It sbould 
be appreciated by the House. With these few words, I resume my seat;.. 

Dr. P ••• Bu1erj_ (Cawutta Suburbs: Non-Muhammadan Ul'ban):' 
Sir, the preAent ~  is a war budget and it is the duty of an of UI 
to ~  ~  proposals, with the seriousness whi<'!h the gravity 
of the war !Iltqstion demands., T.he expenditure. of the cowrtrya.. 
enormoualy inpreas$l ,ainee the eQtnmeneement of the present war. In 
the budget for the ensuing year, it will amount to no leBS than 187 CI'Ol'88. 
If we accept 'SO crores as ~  norlll&l expenditure of the Central Govern-
ment, thE: eXCes'] of expenditure over the normal, amounts to no less thaD 
8 figure than 107 croreR. Out of this fl7 eroreaJi.ccounte ~  exe.. of 
~  expenditure and ten crore. repre.eqt. the eJ(cfta of . .. ~ ... 
~ t!le ~ .N  the civil . ~.  are ,ooDDeeted ,Iireotly 
or IDdll"eetly WIth the defence' expenditure. Therefore. we may take it 
...... exoeaa expenditure oVtJ'! the normal win be w.ll over 100 crote8. 
! . ~ 
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This is a huge figure. But when we have t.o keep our enemy outside 
the country, we should not grudge nny expend.ture, however large it may 
~  if that expencliture is to be considered as eBsential for the war needs. 

Sir, the ~  amounts to 47 croreB. How does the Honourable the 
Finance Member propose to meet it? He proposes to meet this deficit. 
by a combined ~ of ta:cation and borrowing. I agree to this princi-
ple, because the war IS bemg fought not only for the benefit of the 
present generation but for the benefit of t.he posterity. Therefore. it is 
right and proper that posterity should bear a portion of this war. expendi-
ture as weU as the present generation. It is thus quite jUl'ltifiable that 81) 
crores of the deficit should be met by IDeallS of loans and 12 crores by 
means of additional taxation. It mRy be said that the greater 'part, that; 
is nearly three-fourths, is being met by loans and only one-four.th by 
means of additional taxation. But the answer to that is that in the last; 
two Budgets, the HonourablQ the Finance Member met the greater por-
tions of the deficits by means of taxation and smaller portions by means 
of loans. Therefore, the time hilS come to adopt a system of counter-
balancing. Taking it as a whole. I do not think it cKlls for any adverse 
comment. 

But when we come to the Honourable the l<"'inance Member's actual 
proposa!s for taxation, we must express our dissent in respect of some 
of the items. It is our incumbent duty to examine the proposals for 
additional taxation. We find that the burden of additional taxation will 
fall on all classes of population from the very rich to the very poor. So 
far as the surcharge on imports is concerned. it will affect adversely not 
only the rich, not only tbe ~  classes, hut also the poorer sections 
of the community. Perhap" this surcharge will affect the poorer ~  
of the community to a larger extent than the rirher clnsses. Besides, it 
if'; my definite opinion thRt an all-round surcharge is " clumsy WQ.,y of 
taxation. It is nn undesirable method of raising money. It is not the 
correct method of taxation. It is whollv llnsl'ientifiCl Rnd the revenUA 
raised is not in any way commensurate with the sacrifices which are uIl.cier-
gone by difierentllections of the community. Then, I come to kerosene. 
This is an article consumed by the poorest people and it will be a severt! 
blow to their financial position. • 

Coming to tlirect taxation. we find that the Honourable the Finance 
Member proposes to reduce the exemption limit from Rs. 2.000 to 
Rs. 1.000. This is not at all justifiable. beclluse those who have an income 
ofh&tween Rs'. 1.000 nnd H9. 2.000 are pel'Rons who belong to the lower 
middle classes. This class has been hit very hard by the rise in prices 
and it has been subjected to vBriouR sorta of taxation during the last two 
years. Therefore, 1 would urge t-hat this itt"m oftaixatlon should be 
removed from the Finance Bill as weH as the item on kerosene. 

Then,. again, Sir,' the Honourable tbfl :i!mance Member wishes to 
enhance the prioe of the envelope. Who U86 ~  envelopes? Envelopes 
are used by the ~  classes 8S well as by the rich, and even the poorer 
tlectioJ;ls of the people use them fOr cblD.municating confidential informa-
tion. ~  Sir,thiii; burden nlso faUs on the poorer clas86s to aom8 
extent r urge this' item should also be omitted from the Finance U.~. 

. Now. a&reat deal baa been said about the increue in the ~ 
power of the people. r do not wish to add to what haa been said, but I 



riIB GBNBRAL Bt1nGB'r-GBNBaAt. DISdtrsSION 887 :-wish to point out that this mcrease in spending power has not extended 
to all classes of ~  population evenly. l'hoae woo have fixed incomes 

~  not. obtained any accession to their spending power at all. In faot, 
their position has become much worsa. We all fe!&d in the newspapers 

~  that there is wheat famine in De.ibi. Reports of famine and 
scarcity are coming from SOIlle of ~  other Provinoea. Th!m\fore it. is 
clear that the accession to spending power which the Honourable the 
FlOunce Member alluuel:l to IS not evenly di!ltributed throughout the 
population. He wi!! have to consider the hardships which certain claS881 
uf the population will have to undergo and he will have to come to their 
rescue. 

Now, if these proposals of mme are accepted, the Honourable the 
!<'inance Member will ask: How to meet the remainder of the deficit? 
My answer is that the remainder of the deficit can be met in three ways. 
In the first place, his estimates of the receipts an account of direct taxa-
tion err on the ~  of over-caution. I 110m one of those ~ believe that 
the Budget should be framed on the basis of caution, but it has always 
been the praetice of the Government of India to adopt too muah caution 
in framing the Budget. It. hilS been found time and agllin that their 
Hstimates of revenue huve alWRYS been exceeded. T BUI slll'e this will 
happen in the coming year also.' 

'1'b.e Honourable Sir Jeremy B.al8m&D: What about estimates oil 
expenditure? 

Dr. P. N. B&Derj .. : ~  I will answer that. Now, lihil\ will 
also happen because there have been very large arrears of aSBeasment 01 
exooss profits. When the revenue from this source is brought wholl, 
into account, it would he found that the estimates of revenue wiD 
largely increase: 

My Honourable friend has asked me, What about estimateB of expendi-
ture? In war t,ime, no one can say that the estimatcR of expNldi.t;ure wilt 
not be exceeded. Estimates may have to be exceeded, if war needB 
demand such increase. But. then. he will come forward with further 
proposals for taxation and borrowing. 

[At this stage, Mr. President (The Honourable Sir A.bdur Rahim) 
resumed the Chair.] 

He need not be overcautious in the matter of either revenue or ex-
penditure. He will have to trust tJtis ABsembly once more and aBk for 
more funds. 

My Becond ~  is that, &8 I pointed out a few dar- ago, thA 
railway eBtimates have also been framed on a vef\Y cautious 

, p. m. basis Slid there Rlso t.he eBtimates are likely to be very largely 
exooeded. The railway. will be able to contribute a larger Bum than 20 
crores to the general exchequer. 

Now, even if all these expectations M.8 not realised. tbere i. aDA 
expMient or rather Q combination of two expedient. which ~ iure,. to give 
him the neCBSqary funds by which he may be able to meet the remainder 
of. the deficit. T . ~  to economy and retrenchment. Last year and 
the' year before I and many friends of mine urged thia oolicy 011 (Jovern-

. ment, but I am sorry to have to say that no notice was taken of this 
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Buggetltion. This, is, indeed, all outstanding defect of ' the present budget 
and the most ~  part of the .... ·jnanee Member's speech. If 
measures of economy and retrenchment are adopted, it will not be at 
all 'difficult to find two or three crores of rupees for meeting the remainder 
of the deficit. In fact it may come up to much more and may give him 
110 surpJus with which to meet the further war needs of Government. 
Economy bas two aspects. In the first place you will have to make 
aavings in the administrative expenditure of the different departments of 
the country. It is well·known that a great deal of waste oca,urs in the 
various departments including the Department of ,Supply. Then, again, 
it cannot be denied that a large amount of avoidable expenditure is beiug 
incurred by the Government 9£ India. Looking at the Public·' Works 
bud,gf)t we find t,hat buildings are being constructed during war time at 
very high costs in order to find accommodation for Government servants, 
at, Simla and at Delhi. This, Sir, is not essential in a time of war, and 
such expenditure can easily be postponed tiJl the termination of the war. 

I now come to the other point, viz., retrenchment. It is very sad 
to find that even in the third year of war Government hnve not thought 
fit to adopt a system of cut on a graduate scalc in salaries above a certain 
minimum, say, Us. 250. If that is done, the Honourable the Finllnct' 
Member will find a good fcw crores of rupees coming into his pocket. 
Government have no moral justification for putting forward proposals for 
fresh taxation before they have secured economies in Ildministrativp 
expenditure,-before they' can show to the Assembly t.hat they haw' 
avoided aU unessential items of expenditure and before tbey hnvA adopted 
R cut in the salaries of all their well· paid officers. 

Xl. President (The Honourable Sir Abdur Rahim): The Honourablll 
Member has one minute more. 

Dr. P. B'. Baner1ea: I will say a word about repatriation. 'rhe policy 
adopted by Goverpment in this regard is a sound one, but if Government 
had been more careful and had greater regard for the interests of the 
country, a few crores of rupees would have been saved. The manner in 
which the transactions were actuaUycarried out were not very satisfactory. 

Sir, before I resume my seat I should like to appeal to tht; Honourable 
the Finance Member to reconsider his budget proposuls lind to refrain 
from placing heavy burdens on the shoulders of the middie classes and 
the poorer 'sectJ.ons of the population. 

The BaDearable Itr Jenm)' ltatlmaa.: Sir. I am sorry that Sir 
Ziauddin Ahmad has had to go away to deliver 8 lecture on Elliptic Func-
tions instead of remaining here to listen to the reply to his somewhat 
eccentric and devious expeditions into the sphere of economic theory. 
However, I regret that it was not open to me to go away and de1i"fel' a 
lecture on Greek Metaphysics which might have absolved me from the 
necessity of att,einpting to traverse the large number of points which have 
been raised during the tliscl1ssion today. But. Bir, I am a humble man 
Gnd I am grateful for small mercies, and I am appreciative on the whole 
of the tone of critioism in the Rouse today. In ~ . I recognile 
that nearly every lIonourable Member has spoken with a full lIeMe of 



the diffioulties of the situation with which we· aN- faced, ani has 
app1'aaohed 'the budget from the point of view of the necessities of the 
war. 

I think perhaps I might take up first ~ point raised both by the 
HOllourable the Deputy President andpy Dr. Banerjea about economy, 
retrenchment and cuts ill pay. I do not think Honourable, Members 
realise the extent to which what'is called the civil ~  of G ~  is 
at the present time, equa1b' with Illany Qf thtl Defence Servioes,part of 
the war machin61'y of G ~ . I 00. :not think they realise, alt'f?ough 
they should, that the problt!lUs which arise jp the portfolios of all my 
Honourable colleagutls today are· purely war probleins; and. therefore, the 
staff of the Secretariat are almost entirely engaged the whole. time on 
~  is nothing 61se than the prosecution of the war. Professor13anerjea'. 
attitude is, "1 quite agree that in war time you have to spend, more 
on the Defence Servicl's," But 1 must ask him to carry his imagination 
a little further or, if he likes.to go into the Secretariat and see what the 
fEes which are being hanalen deal with. he wilI find that n;ue out of 'ten 
of those files are coneerned with urgent Wllr problems. In fact,8.s the 
war goes on, there is virtually no civil administration in the" ordinary 
sense. Even our old civil problems take on an entirely new complexion 
owing to the impact of the wllr. My object in emphasising this is to 
point out that you cannot economise, you cannot reduce the size of the 
machinery which you reqt!ire at a time when more Bnd mOM problems Bre 
crowding in upon YOIl. I have made this clear on previous occBsions, 
but Honourable Members themselv£'s mow the extent t.() which tMre 
is now a public demand for all kinds of Government contral,-not OI!llv 
price control but additional internnl security, as Mr. LBlchalld N . ~  
pointed out, special aetion in regard to IndiAns overseas, etc. In" every 
Department, of GC'lvernmel}t new duties Bnd new functions are called Tor, 
and it is quite impossible. at, u time like this, to think that you can Jop 
off wholesnle sections of the ndministrn.tive mMhine. From that point of 
view it would be not. only II wlJste of time and energy but it would fleri-
ousty upset the wholr. wllr effort of the Government if one" were to think 
in terms of ptmming fln active retrenchment policy. In fact, I make 
80 hold as to say t;hRt a COIIJ'Re like that is quite impmoticable and im-
possible at the present time. But it is said: 

.• Even if ,vou cannot retrench, even if ;vou cannot reduce the numher 
of rour administrative posts and of your cJ .>.rical postll, you ('an reduce 
their ~  .. Wep. Sir, I want to deBI with thiR rather cBrefully. ProfssROr 
Baner]ea saId .. Well, take everybody from RI. 250 a month upwaMa And 
apply a percentage cut." 

Dr. P ••• Banerjea: On a sliding scale. 

ft. BOIlOurable Sir Jeremy BatllDan: YeB, on an Raoending incie,sing 
IIcale. Well, Sir, as one who has indulged in the doubtful, ple.'lIle of 
applying the Axe to hi, own salary on a purety voluntary baRia, 1 tllin'k 
I can approach thiFl matter from 8 more or leRR detached ~ ~  .. e 
point of vie,,' and with no special desire to protect or abeitO)r· . ~  
{,oIll rel!o8onable E'conomy. ,: .• i " ,., .~ 

Now, we will take a man,' ~. wb088 J ineome ii Btl. &00 • mo. 
His annual income is Re. 6,000. Now, I 8uppOlle Professor Banerjea 
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will- suggest that in addition to all the taxation which is ~ on a l1OIl-
official or a non-salaried person, he should also suffer a reduction of, ." 
RH. 600 in the yelU' in his- income. Now, let us look at it ~  the point 
of view of equity. I am prepared to say from my observations of the 
effect of the war on the economic position in. India that of all the indivi-
duals who m",y be occupying a particular income class-we will say between 
lis. 5,OO(} and Re. 7,OOO-that the ones who are most likely at the present 
moment. to have suffered from the impact of the war will be your salaried 
people. Those are the individuals whose incoJIle has probably remamed 
more stationary-probably less in excess of the pre-war ~  that 
of any other occupants of that class. Well, you take a small merchant 
OJ: a businessman. I am prepared to state categorically that 95 per cent. 
of businessmen whose income at this moment is between Rs. 5,000 and 
7,000 were enjoying an income of not more t.han Rs. 2,000 or 3,000 before 
the war. 

Dr. P .•• B&Derjea: Not ~  alone. All sorts of people. 
The Boaourable Sir .Jeremy Raisman: Well, here you have '10 income 

class which is composed, particularly, of certain types of individuals ou 
a relatively fixed scale, and on the other haud you have the general maSH 
of non-officials whose incomes are varying. At the present time I the 
incomes of non-salaried earners are subjllct to very great 1iuctuatiom, ana 
what I am asserting is that the vast majority of those incomes havp been 
subject to very powerful upward fluctuation. Now, what Professor 
Banerjea would do is that he would curefully select the individuals in 
any income class who are most likely to be on the sallie income as ~ 
were before the war and he would subject them to a specially severe dost 
of taxation. 

Dr. P ••• B&DelJea: In the higer grades. 
The J[oDourable lir .Jeremy ltaisman: Where is the equity d that:· 

Now, he says, not in the lower grades but in the higher grades. 1 would 
say to ~  Banerjea thllt I do not care where you pursue this ar)!IJ-
ment through the whole scalc (except ~  T do not know of any sulariN\ 
QCcupants of the thirty lakh gra.de), but wherever yOIl go t,hrcugh ~ 
scale I am prepared to say-ar.d the further you go the more will this 
apply-I am prepared to SAY that, what I may Clill the occupants of theRfo 
income classes, that the salaried occupants and, particularly, the Goverr). 
ment members of those dasses Rre people whose incomE' has inCreASp.r1 
less, who have been more affected by the changes since the be;:iun:np- of 
the Wflr than Bn;y oth<3f occupants of those classes. Now, why in thE: 
name of justice OJ' equity should you thereupon seize upon those Pllrticulur 
individuals who, I may say, are very gladly bearing their o;!hare of th .. 
burden of the war both in the way of taxation and of additionnl ~ ~ 
hurdens of work, why ahould you select· them and say to them, "Wel! 
done, thou faithful servant. You will get a special cut in ~ of lr-
or 20 per (lent in addition to the increase in the income-tax Rnd thf' 
surohBl'ge • , . 

Dr. P .•• Buerlea: Because they are over-paid in com'pan;rm witi' 
the ~ . draWll in any other occupation. 
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The B0D01U'&bIe Sir Jeremy 1taianllm : Now, I am afraid Professor 
Banerjea is being.driven ,from pillar to post. 

Kr. PruideDt ~  ~  Abdur Hahim): ~. A  11M 
~  his say alreadj. 

The Honourable Sir ".tenmy Jti.ia.an: HEl started of! by critici"ing ont! 
thing-and now he' is being drivtlD ~ ~  to post-and ho is now 
taking me into 8lLcient history about the adequacy or the exceliSiveneBs 
of the scales of pay. I lUll afraid I cannot follow him there. hut I thinJl 
I have demonstrated .. , . . 

Ji[aulaDa Zafar All ][han: Excuse ,me, Sir. for this interruption. but 
I should likfl to know that. while thtl war is proceeding what right bas a 
capitalist, to earn Hs. 10.000 a month whereas the saIDe privilegCl should 
be denied to a Government servant? 

The Bonourable Sir .Jeremy Ruman: I understand that l,he HOllOur-
able Memher is supporting my argument. 

"ulana Zalar Ali Khan: Yes, I am supporting your argument 

The Bonourable Sir .Jeremy :RaIaman: Well, I welcome that. 
, . . 

Sir P. E • .James (Madras: European): He hos been drivel1 li'om post 
to pi.lIar. ' 

The Honoarable Sir .Jaremy Jt&Imnan: Sir, I was saying that from my 
observation of the effect of the WBr 011 t.he position of various types of 
inilividuBIR, I can 6F;Rure Dr. Banerjea thnt t,he CBses which most exeitol'l 
my emotionR as Chancellor of the Exohequer are not. the CBRes "If e:ularied 
offioials or Rny othar kind of Sllla!'ietl per'1ons. and there are ~  types. 
of paRes that come to my knowledw; in the course of tn.v ordinary work 
and, in mv opinion. it would br) a monlltrollS thing-nothing short of 

R~- A  at. the 'Present time we ",hould select the salaried official 
for a spt'!ciaI1:v heavy dose of sacriflce. r would only like to Rlid that 
although the posit.jl)n of the officiol hrlll certainly not improved flinee thp. 
heginning of the wltr, it, iR my experience thnt, in contributions to varioUIl 
kinds of war funds kncl so on, he hall playeil 8 nohle pnrt. 

I must come now to mv friend. Mr. Jamnndas 'fehta. He aecused 
me of livi!lR' in a world of dreams. I thought that was a peclllilLrly appro-
priate phrase because' in relation to his observations on the subject of 
repatriation it was 6xnetl.v the 1Vord whiqh I needed in order b hit off 
his own position. He was living in a world of dreams. But he find" 
that I am ohllellsed by a sort of complex ~  the question of purnhaainR' 
power Rnd the efJeMJ on thEll'riee Jeyel, and Sir Ziauddin Ahmad. wbn 
at. this moment. isdeaJing' with,elIiptlr. functions al80ha4 somf'thing tn 
say ahout my ViewCJ on this'mRtter: Now. I do not wish to outline an" 
recondite' theory on t.his ,mbjeet-T do ,hot. pretend to be a m,t"phyll1cal 
economist.. I t.hink tha.t this Q'OHtiori eRD reany be .tudied in" yery .. imJ)JfI 
terms. lind in a manner which mllAt .col1;le himle to every, one ,of UI .who 
ifdaill1iIiar with ~  Ordinal'! ~~ ~ ~~ ~ anel ~  W ~. 



192 [4TH M.ABoB, 1942 

[Sir Jeremy Raisman.] 
The position is, as we all know, "hat certain types 'of goods are mOle and 
more difficult to get. The supply of them gets less and less. Now, even 
if there had been no change whatever in the incomes of any cluss of 
people, that in itself would clearly tend to aause a riBll in prices because 
the volume of demund would remain the same as before, and the supply 
would be less and would be inadequate to the demand. That is why, 
as my Honourable friend, Mr. Jamnadas Mehta, quito rightly point.s out, 
the index figures of the cost of living have rissn. It. does not matter 
whether people have been l'eceiving larger incomes or whether tha goods 
which they wish to buy have been growing less in quantity or ",hether 
both those things have been happening at the B&me time. But what iii 
clear is that in a situation like that prices will tend to rise. The fact 
is that there are not enough goods there for people to buy, who want to. 
What shall you do? Mr. Jamnadas Mehta says: "You are suffering from 
an illusion. You are dreaming a bad dream". I say to 'people in that 
position: "You will consult your own interests best if you try ami post· 
pone your claims for certain kinds of goods, if you do not .)onLinue to 
buy, to scramble for 8 constantly dwindling supply of certain t.ypes of 
commodities . . . . ." 

J(r • .Ja.mnadaa M. Mehta: Even about food? 

The Honourable Sir .Jel'6my Ka1Jman: Even in the case of food, sup· 
posing for the sake of argument that the amount of wheat that is a,vailable 
is three-fourths of what the people require, will it do you any good if 
you give the people twice 8S much money? Will it make ally more 
wheat? Would it not be better to make people realise, in a sit,uution like 
that, that for the time being they had better t!'y and consume threl:!-fourths 
of the quantity of wheat and put their money uside? Is not t,hat a sensible. 
the only sensible think to do? I do not care how man v 19,bour unions 
Mr. Jarnna.das Mehta ma.y represent, or what may be his ClUB Cor the 
workmen of India, he cannot get away from that simple fact, that you 
cannot do anything for those people, it is no use giving them moire and 
more dearness allowances: the wheat is still 75 per cent of the amount, 
which they require; and no amount of ooin will make that wh .. at any 
more. 

That is really the point at issue;· it is a perfectly simple point and 
it does not involve any very elaborate economics and when Mr. J amnadas 
Mehta BIlys that I nm possessed b:van illWlion, loan only reply that he 
is living in R world of dreams. The same paint was raised' by other 
speaker!! and I do not think it iil necessary for me: to go over the samp 
ground. It is R matter which. unfortunately, is as plain a.; it could 
pOllfiihl.v he, and I claim that in this as in other matters I have always 
had regard. to the interests of the small man and that I still amconllult-
ing his best interests when I say that, he should be assisted lt this time 
to snve and put. hhi purchasing power aside for the time and try and adjust 
himself to the situation iu. reWlrd to the supply which exists. I entirt'lly 
BgrEle with Mr. BivRraj that what we :want is to increa:st!. flroduetion aEl 
f"r 8S we oan of food p-rains Aod also of the 'Kimpler ty.pel of cloth. But 
we have to remernb(lr ~ ~ also ha .. ,to dealwiill tile question of mo-
c1uetion for the war effort. We have to feed the soldiers, we have to 



clothe them, we have to house them. As I pointed out in my I:.udget 
speech, that is a tremQlldous task; lind it is entirely in .\dditiun to all 
the things we had to do before, and you cannot maintain the ~ .  
of supply for civil purposes at the same time as boost up and sustain 
your war efIort; thl;ll"e must be a r.h'Jrtage s01newhere Qnd it is ill relation 
to that that the necesllity of restcicting civil consumption urillf's. 

Now, the Honourable the Deputy Pl't'sident and other speukers touched 
on the question of industrialisation. Mr. Lalchand Navalrai, for iustanoe, 
wished to know what expansion there was in non-defence industrici/. So 
far as the war is concerned, I &III Eourprised to find that the liI>t whioh 
was given to him ill answer to his question contained as many as 62 
examples of industries which had been established, whioh were not dJrectly 
for war purposes . . . . . 

Mr. LIlchlDd •• va1r&l: Too small. 

The Bcmour&ble Sir I.-my JLNamUl: On the contrary, lent irely dis-
agree with my Honourable friend. 'rhe paramount need of the moment 
is to gear the industrial potential of this country to the war effort., and 
I should have thought that with the setting up of other industries, 
although they might be possible without diversion of mllchinery or man 
power or skill, that diversion would tend, if anything, to obstruct the 
maximum war effort. But, he af;ked another question. He wished to 
know to what extent the defence industries which are now being built 
up will survive in i,he post-wnr period. WE'll, I cannot now attempt to 
indicate a solution of t.he problems which wiH ariRe after the wllr. But 
T think it is clear thnt if lndia is in a IJosition now to produce certain 
t'ypes of goods, then she should be in a hetter position, after the war, 
to switch over to the production of gooda of civilian demand than she 
would be if she had not undergone an industrial expansion iuring the 
war. After all, to take the simplest type of case, supposing your supply 
of electric power in 8 particular place has been doubled for the purpose 
of war industry, you will still have that doubled supply of electnc power 
after the war. And it. means that you are half way at any rate. towards the 
establishment of youI' eiviJian industry, because if you did not hl\ve the 
extra power, you could not begin with your eivilian industry. That is 
merely an example. }t'or the preRent, we have to concentrate on iudustries 
which are of importance for the war effort, but that is not inconsistent 
with post-war industrialisation. On the contrary, it cannot, in my 
opinion, but help that process. 

Mr. Lalchand Navalrai allO alked whether the whole of the defence 
expenditure of 188 c1'Ol'es was being spent on the defence of I lidia, or 
whether a good deal of it was being spent in defence ilt what he called 
the extended boundaries beyond India. I can assure Mr. Lalchand NavaJ-
I'ai, io fact t hue pointed it out in my Bud,ret speech, that not ooly the 
whole of the 188 Cl'Cl'8S, but a very great deal more than ~ is heiDg 
spent in the defence of India. 

Kr. LIlch&Dd •• yalral: Is that within India or within the ('nended 
boundaries? . 

ifte ~ III' I..., Bet"" .. : Witlhfn India proper, not. within 
the extended bondariel. . . 
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Now; Sir, thert: has ut:t!n criticisul apart from the doubt abollt what 

I mIght call the point of economic theory. It has been sugges·tt,d that 
this is a Budget which bears hardly on the poor.' Sir, I clairil that that 
is entirely incorrect. I do not kndw ·whether Honourable Mambers have 
studied the tuule which has heen put at the end of the EXPlanatory 
Memorandum and which shows the percentage which ~  Jirect 
taxation hears to the scale of· income in each caiC.That is i/o highly 
progressive scale. It starts with a very modest percentage and it proceeds 
to a very fomlidable height. It is a scale which in ~  timos would 
have been regarded as very advanoed even in the most, well, I might say, 
IJOcialistically inclined countries. I doubt whether taxation so steeply 
progressive as that cJl.isted in any country a few.years ago exoept perhaps 
in Soviet Russia,-I doubt whether anything as this would be fOl'nd any-
where else,-and the remarkable thing is not merely the hightat the top 
"110., so t.o speak, but the ~  lightness of the percentage in the lower 
reaches. I do not know how Honourable Members who make the criti-
cism conceive that the war could continue to be financed to tht' extent 
that it has to be financed bv taxation. A ca.reful studv of this t,lI.hle 
win show that the scope for ·what is call£<d 'soaking the' rich' has no",* 
practically ditmppeared, Rnd that. further advanceR in taxation Ulllbt inevit-
ably take the effect of ~ for greater Bltcrifices from tIll' middle c-I&'1!1es, 
the lower middle classes and even thtl I)oor. 

Now, I understand that the poor man in this :!ountry ;s nut :l mILO 
whose incume is between a I.housand and two thousand rupees. I undl'!l'-
,;tand that the poor mun ill this country has an incol11e which iB nut even 
!Jet ween Olle hundred Ilnd two hundred rupees a year. v,'.! have t.o 
remember the background of that .Bcale when we are .. tulking about tllxn-
tion lying heavily on the poor in relation to the economic !:Ii-ructure of 
India, and persons in the scale of incomes hetween a thousand and two 
r.housand rupees a year Rre very definitely in the middle clas(';, and if 
we are not to call upon people Itt that stage t.o make it contl-ibution in 
& time of intense llUtional emergency, then I don't see how ~  are to 
make abroad based schome of taxation at all. And here I would 
remind critics that, in. dealing with the Budget, they should take into 
account what has not been done as well as what has beeu done. There 
are types of taxation to which one's mind inevitably turns, to· whir.h 
resort can justifiable be had in times such as these. We have not rl'sort,p.tl 
to such taxation. We have not, for instance. increased th'1 tlalt tax. bp.-
cause we felt that the increase in the national income has tti1ten place 
in classes and in rE'oches which should be called upon first hefore we 
thought of increasing the cost of an absolute necessity of the vp.ry poorellt. 
It is -true that there arecertBin· features of this Budget which must. bMr 
on the income even of the poorest elasses, but lIhat is inevitable if any 
attempt is to be made to deal with the problem ina comprelionsive way. 
Now, various Mambel'll .have hinted or refened 8xoplicitly to othpr kinds 
of taxes. I can 8ssure Honourable Members that (Ivery kind "f possible 
~  has come under review, and that if we ~ not ~ .other alter-
native meanR of taxation. it is not because we have not tbouJtI:{ (If thflm, 
but because they are less suitable at the present time. I ~ .  hardly 
discuss themeritil of pal'tieular BUfftIeationB, because I dOn't wish 
to queer the piteh, so to speak, forrnyself at aq,y' futured.te. but one 
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of the things that you have to bear in mind is this. ;rhe taxation of 
certain commodities merely means the transfer of money from ')Ila ~  
of <h>vernment to another; If the far greater part of the production of • 
particular commodity is already being used by the Goverllment. then to 
put an excise duty on it merely means that you inorease the price of it 
for yourself and you swell the accounts, but you receive very little revenue. 
If in addition a tax of that kind is a new one difficult to administer, if 
it invoJves the jurisdictions of States as well as of British India, then a 
little reflection will show that it may not be worth while to do anything 
about it. 

Sir Henry Gidney referred to alternative taxes. I hope he does Do& 
think that liquor has not been touched in this Budget because he himself 
will get 811 unpleasant shock when he buys his n8¥t bottle of whisky. 

Lieut.-Colonel Sir Henry Gidney: I don't drink whisky. 

The HODourable Sir .Jeremy lIaIaman: We will find the 18l1&e thine 
applies-l do not know whether he smokes . . . . 

, ' . ", 
Lieut.·Colonel Sir HeDl'J' Gidney: No cigarettes. ., 

.-~ . ~ .' . . 
The Honourable SIr .Jeremy Jtalsina.n: 1 am glad ~ .  he has. reaohed 

a highly ubstemious and ascetic stage. Since he has no vices, no taxable 
vices, since he indulges in no objective ~  ll' oann.oCi .reach '''him. 
But I can assure him that the suggestions he has mentioned ~  l'ugges-
tiona which we hllve borne .in mind IIond that if \Ve havo NjAet.Eld ·them 
it is for good und sound reasons. He mentiolleddeath duties. That ill 
a form of tax which we very carefully investigated before the ~ . J 
may say that actually the revenues from death dues would be 1't.hink 
almost entirely, if not eIltirely, provincial, and therefore it wculd do 
nothing to solve my particular problem. But there are very many other 
factor!'l in that problem. It is a very complex problem, alld we looked 
into it very carefully before we put it aside at the time when the eXlUDina-
tion was made. I CRn SSBure Sir Henry Gidney 'that one of ~ lalit, 
thing'S that I would take .")n in the middle of my wartimo preoccllpation!'! 
would be tIle introdliction and administration. of a new tax Buch M death 
dutie!'l 

Sir 1'. E • .James: The Honourable Member can now expil'('! 

The 'Honourable Sir .Jeremy Raiaman: He can expire with C'omplelifl 
equanimity I 

Lieut.-Colonel Sir Henry GidDey: I suppose you will then pel'spire I 

The .HODourable IIr .JerelD)' Ballman: I am already perspiring. Mr. 
Jamnadas Mehta 'lod Prof. Banerjea both had some criticism to make of 
tiDe Bcheme of 'repatriation. Well, Sh', I hope I am not a conceit,ed man, 
"ut, I would like to inVite Mr. Jamnadas Mehta and Prof. Ballerjc.a to a 
conference At which they would show me how these transS'etiolljo; could 
have been carried out on 'an ~  of evenRs. 10 ~  the W~  they 
were carried out, i'r how they could have been ,lone many otbu waJ 

',:, L .', ' 
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'more to the advantage of this cOlin try . . In fact. I will t>a.y. so fur from 
claiming fuU credit for it-I would Bay as regards the transactiOllS, tbat 
~  is a good deal connected with them which can poly ~ nttIibut.ed 
to good 'luck. It has been possible to  carry out these ellOrmOUIt .~ 

actions in a way which is So satisfactory from the point of view of India 
that nobody can claim the whole credit und a. certaiii. umonnt JllUSt defi-
nitely be assigned to the goddess of Fortune. but I am .:juite certain 
from my inside knowledge of nIl the details of . lhese transactions that 
neit,hl"r Mr. Jamnndas Mehta nor Prof. Baneriea no!' It comlliittee of' 
tifty of such sitting together could possibly have done it ~ better. 

liz. lamnadll •. Mehta: I am a candidate for that Conference Dele-
gation. 

The JIoDourable Sir Jeremy :aa.ta1ll&l1: I am afraid I cannot offer you 
Bny aceommodation in the Finance Department. 

Mr. Jamnadaa •. Mehta: When did you then challenge a cOllference1 

The BODourable Sir Jeremy KaumlQl: I am prepared for any private 
research by yourself. 

Ifr. Jama ..... M. Mota: You wanted a conference .... 

111'. PrtIIdlDt (The Honourable Sir Abdur Rahim): Order. order. 
The Honourable Member is not in his seat. 

Mr. Jam_u •• Mehta: He challenged me, Sir ..... 

Mr. PnllldeJlt (The Honourable Sir Abdur Rahim): The Honourable 
Member must go back to his seat. 

Mr. Ja.mnadll II. Ibhta: I am sorry. I am very sorry. 

!'Ile Booourablestr Jeremy 1tai8m&n: I am sorry that I cannol resolWl 
my Honourable friend, Mr. Sivaraj's perplexities on the subject of ~

lend. I am afraid that nobody, not even the most exalted personages in 
the highest circles in the country where this idea originated, could entirely 
solve those 'perplexities at. this Inoment. The simple fact is that a good 
deal has been left to the good sense of the future, and, thereforE', whilBt 
we hope that this qHly not arise in rm embarras'Jing form at a lat.tlr stage, 
we cannot say exactly what form the obligation may take. But we are 
surely at this moment in the position that we cannot look a l,.;ft horse 
in the mouth. If we are offered planes or tanks or aviation spirit or 
anything of that kipd at the present time by somebody who says, "Well, 
we will talk about it afterwards". we surely cannot SBY, "Oh, no. J 
am not going to take thete aeroplanes or tanks because I do not· mow 
what it means or what :vou will want from me". Actually, aufticieDt 
public announcements have been made on the tubject of. the intent.ioB 
of lease-lend, I think, to safeguard us from t.he most embarruBing pouihle 
oonBequences. Mr. Sivaraj questioned why the value of the artielee ~ 

~  not be treafed in effE'C"t as a reduction of ~ e%pnnditure 
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That is quite a reasonable suggestion, but at the preleDt timt:. in addi. 
tion to other uncertainties there is the difficulty of ano."ating tLd value 
of these goods between ourselves and His Majesty 's G ~ . 
Although goods ~  Are the subject of lease-lend may come to India • 
• 1. UOCl;; llOt lUCUU that they II..t'tI ~  IA credit against thlAt portion 
of the defence expenditure in India which is debitable to thb (Xovern-
ment of lndia. It may be that they may have to be settled IlKlunst the 
much larger defenc!' PX'ppnditllre whil'h ~ incl1rreci h:-: His l\fnjE'st:v's 
GoVerIlmellt. .For these rCUSOllS, I do 1101. thiuk that, eVtln if 1 were to 
set out to take ~ for t,he value of the leAse-lend articies used entirely 
in India's defence, it would make at this moment an IIppreciable differenoe 
to the budget. prosped "'. nor-and this is the point at issue-will it enable 
me to relax nny of the burdens which I am, unfortunately. compelled to 
lay upon the country at this time. 

Sir. I think that I have touched on most of the main points whioh 
were raised in the discussion. I once more thank the House for the 
satisfactory reception which they have given to my budget speeeh. 

The Assembly t,ben ndjourned till Eleven of the Clock on Thursday, 
the 5th March. 1042. 
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